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MOTION RE. INTERIM REPORT ON 
INDUSTRIAL   PLANNING   AND 

LICENSING  POLICY—dontd. 

MR. CHAIRMAN: Now we go back to the 
discussion on the motion regarding the 
Interim Report on Industrial Planning and 
Licensing Policy and Shri Dahyabhai Patel 
will speak. Shri Dahyabhai Patel. 

[THE DEPUTY CHAIRMAN in the Chair] 

 

THE DEPUTY CHAIRMAN: That is ail 
right. I want to say that I have got 35 names 
from' the Congress Party. You will all have to 
sit until you are called but even then all will 
not get a ohance. 

SHRI DAHYABHAI V. PATEL (Gujarat): 
Madam, we have been discussing what is called 
the Interim Report to the planning Commission 
on Industrial Planning and Licensing Policy. 
We have been no admirers of the Government 
planning policy. In fact, my party has been 
criticising the . manner in which planning and 
licensing has been carried on by the Gov-
ernment. But yet I am rather surprised at the 
manner in which this question was sought to be 
brought before 635 'RSD—4. 

the House. Madam, we had a Report not very 
long ago, the Monopolies Commission Report, 
on which, I do not know how much attention 
our Government has paid but I believe that 
document has given enough material for 
thought to the Government before another 
Keport was called for. I do not know how and 
why this new Report has sudden'y come upon 
us I do not know whether the study as it is 
called by Dr. Hazari was entrusted to him by 
the Planning Commission or by the new 
Minister for Planning. Does it indicate a new 
policy, a departure from the old policy, as I 
seem to think from the trend of the debate that 
I listened to all day long yesterday? We have 
understood in this House, whether we like it or 
not, that this Government, according to its 
avowed policy, has recognised that two 
sectors are going to be developed. ' Of course, 
I have added my own rejoinder to it but for the 
present I will not refer to it. We have 
recognised the role °t the public sector as well 
as the private sector and the Govern-1 ment 
has the avowed object of allowing the private 
sector to develop with a view to developing 
industries in thig country to avoid 
unemployment and to raise the standard of 
living of our people. 

SHRI P. N. SAPRU (Uttar Pradesh): But 
the dominant role is that of the public sector. 

SHRI DAHYABHAI V. PATEL: I do not 
say dominant or otherwise. What is 
dominant? I will presently come to what is 
dominating the mind of the hon. Member. I 
will presently come to it and I hopo it will 
dominate the minds of people who have a 
rational mind and it will make them exercise 
their brain, their intelligence, a little more 
than they have been doing so far. The 
Monopolies Commission Report was before 
us Only two years ago. The Monopolies 
Commission on page 136 and 137 of their 
Report have said: 

'We have already indicated 
the view that the concentration 
of economic power has helped the econo- 
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mic betterment of the country. Even 
today our industrial development is far 
behind that in the western world or in 
Japan. But what little development 
there is owes much to the adventure 
and skill of a few men who have in the 
process succeeded also in becoming 
"big business" thus concentrating in 
their hands a great portion of the 
economic power controlling and 
directing the production and 
distribution of national wealth and 
income. It is fair also to state that after 
concentrating power in their hands 
these men have gone on often to push 
forward development of further 
industries, which has been to the 
advantage of the country. It is also 
generally agreed that concentrated 
economic power has been responsible 
for the greater part of the not very high 
Capital formation in the country. Huge 
profits were often earned so that even 
after the distribution of high rates of 
dividends good surpluses were left. 
Those were utilised to add to the 
industrial capita1, whether by way of 
issue of bonus shares or in the shape of 
reserye3 or by investment in fresh 
ventures. 

  

It is important to note that big  
business has been able to attract and 
obtain foreign collaboration and 
such  collaboration  has helped . the 
starting of many industries specially 
by supplying the essential machinery 
and technical know-how. As we 
have already stated when discussing 
the factors responsible for . 
concentration of economic power, 
foreign business concerns are    not  
likely to extend similar collaboration 
to small units." 

There is much more in this Report. I do 
not know why it has escaped the 
attention of the Government. Besides, 
some investigation of co'^cen-1 tration of 
wealth and income has already been 
made by the Mahalano- 

bis Committee and we do not think. that 
with the limited time at our disposal we 
will be able to make any-further addition 
t0 the results of their labours. It was 
spread over four years. The terms of 
reference read in their entirety also 
appeared to us to exclude any study of 
concentration in the hands °f big trade 
unions and the power of labour over the 
process of production. How very relevant 
this study would be in the present context 
of gheraos undertaken by some of the 
labour unions? Is this helping pro-
duction? 

Madam, as regards this Report itself, I 
do not know how it came before this 
House. I was surprised. When on the last 
occasion a calling attention motion was 
moved I felt that a document like this 
which was in the consideration of the 
Planning Commission and which was not 
complete in itself should have been 
studied fully and come to us in that 
manner. I also tried to point out that the 
calling attention motion was not the 
correct method °f bringing this matter 
before this House. My objection was 
overruled but, Madam, what was the 
reason urged in the Chairman's room? I 
do not know whether you were present or 
not. One reason urged very strongly was, 
it is this Birla who has helped the Op-
position; he has defeated us in Rajasthan 
and therefore this matter must be brought 
up. If this is the driving force behind all 
this   .   .   . 

SHRI AKBAR ALI KHAN:   (Andhra 
Pradesh):   Who said it? 

SHRI   DAHYABHAI   V.      PATEL: 
Mr. Chandra Shekhar said it. 

SHRI CHANDRA SHEKHAR (Uttar 
Pradesh): It is totally wrong, false and a 
total lie. I repudiate this charge. I never 
said this and I am not accustomed to say 
things and • then say I have not said. 
Whatever I say, I say frank'y and 
forthright!* I do not play stooges behind 
the curtain. 
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SHRI DAHYABHAI V. PATEL: 1 have 
repeated what I have heard. The other person 
who heard it is there. It can be verified from 
him. Also what has been said in this House? 
It has been said that a person like Mr. 
Morarka  has  been  defeated. 

SHRI CHANDRA SHEKAR: Of course I 
have said that and I still say that. 

SHRI DAHYABHAI V. PATEL: Is it not 
the right of any citizen of this country to stand 
from any constituency that he likes? Is it the 
monopoly of anyone to stand from a certain 
constituency? A person may be doing good 
service as a parliamentarian but it is for the 
voters or the electorate to decide. It is for the 
voters of the constituency to choose whom 
they should send and there should be no 
vested interests developed in the electorate. 

Mr. Morarka may have done many good 
things. I have no quarrel with him. I admire 
the way in which he did some of the things in 
the Public Accounts Committee and Members 
of this House will remember that I have 
supported some of the matters to  which 
attention was drawn in the last few years. But 
that does not preclude my saying that in a 
parliamentary democracy any person, any son 
of the 3oil, has a right to stand from wherever 
he likes and to put  an interpretation   .    .   . 

SHRI NIREN GHOSH (West Bengal): 
Nobody disputes his right. But what was the 
purpose behind it? 

SHRI DHAYABHAI V. PATEL: But that 
was shown as a reason for this. 

SHRI NIREN GHOSH: His role in that 
was disputed. 

THE DEPUTY CHAIRMAN: Please come 
to the Report now. 

 

SHRI DAHYABHAI V. PATEL: Madam, 
that is entirely a different question. The cost of 
elections is entirely a different question. That 
is a matter to which our party has drawn • the 
attention of the House more than once. The 
manner in which licences have been given has 
been criticised by our Party more than anybody 
else in this House and the me.hod of giving 
licences. It is our Party which has said that 
there should be a better system of licensing, a 
quasi judicial system of licensing should be set 
up, not the method of licensing today, which 
has many defects. Whatever be the present 
system is it not uniform-   ly  applicable to  all 
business houses? If certain officers, certain    
Ministers.   if you please, of the Congress 
Govern- ment, of your Party, Mr. Chandra 
Shekhar, have been such that they have not 
done their duty properly, why do you not deal 
with them in your Par'y? Why do you bring 
these matters before us? Why do you not clean 
your Augean stables? Why do you bring this 
stink and mud be-   fore this House. 

I 
Dr. Hazari says:— 

"Within the limited period of six months 
allotted for this study, it was not possible to 
examine the ex-which implementation of 
licensing policy has subserved the 
objectives indicated above." 

Now, this is the first admission by Dr. 
Hazari, who has prepared the report as to why 
this Report is not perfect. There are many 
good things in the Report. I am not shutting 
my eyes to them. Some of his assumptions and 
conclusions are understandable. Others are too 
sweeping generalisations. For instance, few 
will dispute his finding that industrial planning 
is faulty and outdated and could no longer be 
relied upon to deliver the goods. More so the 
Planning Commission has not been able to-
evolve a well-ordered list of priorities and 
flexibility of inter-related pro-srrarmmes for 
performance at variour levels.   Besides, there 
is no clear dis- 
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tine tion between targets which are 
compulsive and must be adhered to at all 
costs and others which are merely indicative. 
Matching of priorities and relative 
profitability, of plannng objectives and 
techniques with market criteria and tests, 
should be the main instruments of industrial 
planning •nd policy. Social canalisation of 
investment cannot be achieved by reliance 
upon one instrument alone, be it industrial 
licensing, taxation, market mechanism or any 
other. 

I think some of the conclusions that are in 
the Report deserve consideration. On the 
basis of studies he has made suggestions 
which are expected to achieve the broad 
objectives of industrial policy, viz., the 
regulation of industrial development and 
canalising o€ resources according to plan 
priorities and targets, prevention of concen-
tration of wealth, protection of small scale 
industries against undue competition from 
large scale industries, encouragement of new 
entrepreneurs to establish industries, 
distribution of industrial development on a 
more widespread basis in different regions 
and fostering of technology and economic 
improvements in industries by ensuring units 
of economic sizes and adopting modern 
processes. 

Some of his suggestions also need 
consideration, e.g., delicensing of industries 
on a large scale and freedom to expand and 
diversify. He is talking sometimes as if he 
were a Member of tie Swatantra Party. This, 
however, ■ttould be preceded by selection of 
a few top priority areas for planning in depth 
with pre-emption of foreign exchange and 
provision of complementary domestic 
resources. If licensing is retained, the 
exemption limit for new undertakings should 
be raised from Rs. 25 lakhs to Rs. 1 crore, 
that for substantial expansion should be 25 
per cent of existing licensed capacity or Rs. 
25 lakhs, whichever is more, and that for new 
articles should be fixed at Rs. 25 lakhs. The 
entrepreneur  must,  in    return    for    
package 

licence, undertake to commission the project 
within an agreed period Of lime. Licensees 
may be selected where possible after inviting 
something like tenders, and after appraising 
the costs as compared with international costs. 
Parties which lail to make progress in 
implementation of licences should be 
penalised by transferring their licences to any 
alternative agency for completion of the pro-
ject and its management. As a rule, not more 
than one licence and/or CGC—capital goods 
clearance—for a single firm or business 
group. An application to Capital Goods 
Clearance should be deemed to have lapsed 
automatically if it is not approved within two 
years. All unimplemented licences issued 
before December 31, 1964 should be revoked. 
Steps should also be taken to revoke 
unrmplemented CGC approvals|licences, if 
the applicants fail to make adequate rapid 
progress. It would be neither necessary no^- 
logical to retain the present distinction 
between the free, merit and banned lists for 
licensing. 

White 'hese are some of the recom-
mendations, I would point out certain rema'ks 
that he has made, which he himself points out, 
should be followed. He says at page 1:— 

"Within the limited period of mx months 
allotted for his study, it was not possible to 
examine the extent to which implementit'on 
of licensing policy has subserved the 
objectives indicated  above." 

Then, at page 3 he says:— 

'The data suffer from severe limitations, 
as set out later in para 11. Briefly the data 
are partial, incomplete and in some cases 
not fully reliable. They should be taken as 
rou?h indicators of magnitudes, not precise 
amounts. 

"The growth of investment intentions 
has, on the other hand, clearly filtered in 
the last 2$ years as compared with the eve 
of the Third Plan." 
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Then, he says:— 
"Delicensing and freedom to expand and 

diversify imply that regulation through the 
Industries Act of the level and pace of 
investment in specified industries, 
balancing of demand for and supply of 
individual products, location and size of 
plants is now being left to the market 
mechanism, regulated by fiscal and credit 
policies, in so far as there is no direct 
foreign exchange burden. The liberalisation 
of policy on expansion and diversification 
is a move in the right direction, provided 
the preliminary essential of industrial 
planning, referred to earlier, have been 
firmly grasped." 

While Dr. Hazari has made a study of some 
of the projects, I do not know why Dr. Hazari 
did not go further, why he confined his study 
only to the private sector. Perhaps it will be 
more profitable for him, for the Planning 
Commission, for the Finance Minister and for 
this country if he had not limited his study to 
this. T do not know whether he was precluded 
from going further by the time limit of six 
months that was set. I do not know whether he 
set it himself. It is not clear from of the 
reading of the report because after all init'aHy 
it was a sort of a private document that came 
into the hands of a Member and he raised the 
'matter in the House. The matter was raised I 
think in April. We are at the end of May. 
Perhaps in thes° two months some of the de-
fects f'om which this report suffers admittedly 
could have been rectified and Oovernment 
could have giv*»n us a version which was 
clearer and mTe accurate to help Members to 
decide what tn do. 

Madam, thtre is a section, I know, and mv 
friends who sit here, have openlv advocated a 
policy of State owne-shio. We understand it 
Rut has t>i«t section also creeped m*o *he 
Contrr*>«s? There is one there. That is al*^ 
Known. But has it becrm- so pow«>~f>!l that 
it wants to surtt>r°ss private enterprise    
completely?     We 

heard the tale of what the private enterprise 
has cone, the misdeeds oi the private 
enterprise. Unfortunately the other side of the 
picture has not been placed. Whatever 
industrial progress has been made in this 
country, as pointed out by the Monopolies 
Commission, has been made at the initiative 
of the private sector. Why not Dr. Hazari and 
the Planning Cor.s-mission consider what 
would be the sate of our economy if the 
industry was controlled in that way? After all 
the objective study as promised in the findings 
and in the general observations was not 
undertaken for jumping to conclusions that 
would suit the convenience of anyone. It is 
very essential at the outset to remember that 
Dr. Hazari himself admits that the data at his 
disposal was inadequate to enable him' to 
come to decisive conclusions. Why was 
proper data »ot placed before him? Therefore, 
on his own admission the findings of the re-
port may at best be imperfect based on 
imperfect and inadequate data, after which to 
put interpretations on his findings or to insist 
that his findings are sacrosanct and should be 
implemented forthwith would be entirely 
misleading public opinion. At best the report 
is an interim report. His conclusions ipso 
facto are no less imperfect. 

It is unfortunate that this report admittedly 
defective and imperfect is being utilised for 
political purposes which was not the 
intention. Th* political purposes have been 
the encouragement of the public sector more 
and more, the diminution of the rule of the 
private sector end th s enla-gement of the role 
of the public sector which has unfortunately 
not been able to play its role properly. I will 
come to that presently. 

The prima facie view of the report does 
lead an objective observer to th* irresistible 
conclusion that besides the data being 
inadequate, Dr. Hazards thinking seems to 
have been v;tiated by what he thinks the 
strident progress made by one of the leading 
industrial  houses.   The   interim   report 
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reveals a deplorable lack of judicial balance in 
the evaluation of the little data available to 
him and temptation to be influenced by 
extraneous political considerations, likes and 
prejudices. The rationalist in Hazari has 
compelled him to be all praise for the 
impressive growth of the Birla industrial 
houses, especially under conditions hardly 
congenial to industrial development. But his 
perverted notions of social order about which 
there is unmistakable evidence in his report 
lead him to deplore what he erroneously 
thinks the growing concentration of economic 
power in the hands of a few. 

Therefore, when the data is inadequate and 
the study is not objective and impartial it is of 
urgent importance to consider the whole 
report as a piece of too many sweeping 
generalisations and political vkws which 
should not merit the serious attention of the. 
economists, the Parliament and the 
Government, and it should be either revised 
completely giving Dr. Hazari or anyone you 
like time to do it or consigned to the archives 
to •which many other reports have been so far. 

Undoubtedly we are passing through 
a crisis in thinking. We have sole 
mnly chosen to adopt mixed economy 
but there is of late an increasing 
tendency to develop the public sector 
at. the expense of the private sector 
a.nd talk loosely in terms of nationa 
lisation in spite of the deplorable per 
formance of the public sector under- 
tak which I will soon come. 

It is to cover up the deplorable performance 
of the public sector undertakings that the 
occasion is being used on the basis of what is 
called a report but which is admittedly imperfect 
and needs more detailed study ianid looking 
into, and this occasion is also being used to push 
the country further into statism, even though the 
experience of statism not only in. our country 
but elsewhere has been not»  1 

too good. It is the feeling of frustra tion that 
is prevailing all over that u being utilised to 
misguide people am to make those who have 
agreed a give up the present policy of mixec 
economy.to push them further an< further 
into  state ownership. 

This type of crisis in thinking u crystally 
clear in Dr. Hazari's report It is high time that 
either we go ahead towards unbridled 
nationalisation ar-c statism oven though our 
whole economic destiny would be at stak< 
through this road, or once and for all we 
decide to perpetuate the balance between the 
private sector and the public sector. There is 
no othei middle °f the road policy which 
could be fruitfully adopted if our economic 
progress  is to be  ensure:!. 

It is certainly unfortunate that the 
Government should have been calied upon to 
stop issuing licences to one of the leading 
industrial houses OH the basis of imperfect 
findings of an illconeeived report. If 
information in this regard is incorrect, I stand 
corrected. 

This is what our party has been pointing 
oil' from the beginning. The system of 
licensing needs to be taken out. of the hands 
of the bureaucratic official machinery and if 
regulation is necessary as it will be for 
sometime, this regulation should be entrusted1 
to a quasi judicial body The root of the trouble 
is perhaps that this failure of the Government 
to respond to this appeal has led it from one 
mistake to another. 

There are other conclusions of Dr. Hazari 
which are not altogether sound. Take for 
instance his view that industrial licensing has 
become a convenient instrument in the hands 
of big business to foreclose licensa-ble 
capacity by putting in multiple applications 
for the same product and getting hold of 
several licences. Further, most of the licences 
are not followed.   In this behalf he has made 



 

a case study of the Birla group of enterprises. 
He points out that this Group had succeeded 
in getting a sizeable share of licences in the 
past few years. At the same time, nearly half of 
the licences had not been followed up. The 
result, according to him, had been the 
prevention of new entrepreneurs from 
entering the field. Nevertheless, he admits that 
this group had shown considerable 
entrepreneurial and managerial ability and 
therefore had been able to expand fast, even 
during circumstances when conditions were 
generally unfavourable for industrial ad-
vancement. 

He has also suggested that a3 a matter of 
policy, the Planning Commission and 
Government shouid declare that certain 
traditional industrial activities shall be closed 
in future to the specified ten or fifteen largest 
business groups and their associates. This 
would imply that the large groups already 
established in these activities shall not be per-
mitted to expand in these areas, which would 
henceforth be eserved for small groups and 
independent businessmen^ In the event of a 
change in the coverage of industrial licensing 
or its practical abolition, the large group 
should not, according to the Report, receive 
any capital goods clearance or assistance from 
financial institutions for expansion within the 
traditional industries. However, large groups 
would be welcome hi areas of new technology 
and where there are economic possibilities of 
large exports. 

His recommendations relating to 
delicensing of. industries, exemption limits 
for new undertakings and expansion, the 
obligation on the part of entrepreneur to 
commission the project in time and doing 
away with 

..free, merit    and    banned    lists    are 
„ generally welcome. 

Madam, I would.like to draw the attention 
of the, Members to the Explanatory  
Memorandum   circulated 

along with the    General Budget    of the 
Government of India, particularly to the 
statements  at pages  164,  165 and  166  
where the  performance    of the      public      
sector      undertakings is      dealt      with.      
There      are,      I believe,    60    public      
sector   undertakings.    I    do      not    know      
whether the  Government  have madu    a study 
of some of these or not.    But the  
Government—and   1   believe   the Members 
of    Parliament    also—who are interested in 
the subject—would be well advised to take 
into account this matter, obtain copies of 
publications on economic research by bodies 
like the Federation of Indian Cham-Ders 0f 
Commerce and Industry and others.     They    
should look  at    this purely from the 
commercial point of view,  that is from the 
view of   the economic progress of the  
country   I would   draw  your  attention  to  
only two  or  three  paragraphs  from    the 
performance   of   Government   Undertakings,  
1958—1965,     issued by    the Economic   
and     Scientific     Research Foundation of 
the    Federation.    The first paragraph is at 
page 33. 

"The performance of the public sector 
undertakings, in terms of returns on 
invested! icapital, i.e., from the investors' 
point of view, is even less satisfactory. 
While private industry earns about 11 per 
cent (net profits) on the invested capital 
(net worth) the earnings of government 
undertakings in this respect are of the order 
of 2 per cent, i.e., less than a fifth of the 
former. This large difference is naturally 
reflected ia the relative volume of 
dividends distributed by the two sectors. 
Dividends as percentage of net worth have 
averaged around 6 per cent in the case of 
private industry during the period under 
review The government undertakings, on 
the other hand, have .only once exceeded 
0.9 per cent and have i?ed about 0,5 per 
cent, that is. nearly one-twelfth of the gene-
ral level" in the private sector.' 
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THE DEPUTY CHAIRMAN: What 
we are emphasising is the licensing 
policy. 

SHRI DAHYABHAI V. PATEL: 
Madam, is it not natural to note what this 
licensing has resulted in? It may not be 
good to some. But what we should look 
into in terms of the Report is the 
performance of the private sector. And 
certain Houses have been mentioned. So, 
I think I am in order in making some 
general remarks. I am reading the whole 
thing. On page 27, it is pointed out: 

"The marginal return on capital for 
all public sector was estimated at R per 
cent in the case of public sector 
undertakings and at 19 per cent in 
respect of private sector enterprises. 
On this basis, it is possible to say that 
the private sector is able to obtain 3 
times the return on capital obtained by 
the government undertakings in similar 
activities. Steel in the public sector 
accounts for more than 40 per cent of 
total capital employed in all the 
government activities. If steel is 
included, the public sector's marginal 
return turns out to be much lower, 
about a sixth of the normal figure in 
the private sector." 

Then on page 39: 

"If we average the income yields 
over the seven-year period under 
review, we find that the 'income 
differential' is Rs. 22 per Rs. 100 of 
employed capital (Rs. 31 and Rs. 9 in 
the private and public sectors 
respectively)."— 

If we take the case of Rs. 100 
employed in these, the difference is BO 
glaring; in the case of the private sector 
the yield is Rs 31 and it is Rs.  9 in the 
public sector— 

"There is thus a notional lo^s of Rs. 
22 for every Rs. 100 of capital used in 
the public sector in orefer-ence to the 
private sector. On this basis the yearly 
national    loss    in 

industrial output at the end of the 
Second and Third Plans would 
therefore be Rs. 206 crores in the 
Second Plan and Rs. 382 crores i* the 
Third Plan. 

"In the course of the last *c» years, 
therefore, the loss incurred by the 
ftidustrial sector has reached a level of 
Rs. 588 crores per year." 

What a difference would this make to 
the economy of the country if this was not 
so. Would it not be much more worth 
while for persons like Dr. Hazari and the 
Planning Commission to concentrate their 
studies more on the reasons why we are 
losing all this money, why we have lost 
all this money, why we go out in this 
manner after the private sector. Do we 
wish to have a sort of witch-hunt in the 
case of people who are able to do things 
better? There were references to income-
tax arrears and all those sorts of things. 
Madam, I am not pleading for anybody 
wh0 evades the law or anyone who does 
not pay his , income-tex. My friends will 
bear me out, those who have cared to 
listen to me properly that I have no 
objection to the Government dealing with 
those people who do not behave 
themselves, f do believe in a private 
sector. But I believe in a clean private 
sector. And if the machinery of the 
Government is such that the private sector 
does not remain clean, the Government 
must take proper steps. If you feel that 
there are some people in the private sector 
who do not behave themselves, deal with 
them according to the process of law. But 
do not brand the whole private sector as 
corrupt or incompetent. Incompetence is 
entirely in the public sector. 

Madam, the other point th*? I would 
like to urge particularly upon my friends 
who go abroad and see things is this. 
When 'hey talk off concentration of 
wealths, where is th* wealth? Some 
people talk that Mr. Birla is a big man. 
What is Mr. Birki in comparison of the 
wealth that is 
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there outside in the world? Do we 
not want to raise the standard of 
wealth in the country? I was very 
glad when somebody said that we 
want 20 people like him. But are 
you going to get 20 people like him? 
All this sort of witch-hunting is not 
right. What we want is to, encourage 
people to make money, to provide 
employment and to pay their taxes 
regularly _ Does the public sector 
undertakings pay any income-tax? 
Do they feive any returns? Do the 
tax-payers get anything in return for 
his      contribution? The pri- 
vate sector pays dividends, pays taxes and yet 
contributes so much to the growth ~>1 
industry, to employment. Therefore, this 
negative attitude of my friends here which is 
creeping into the Congress Party needs to be 
amended and clear; other wise there is on 
hope for this country ever rising. 

THE DEPUTY CHAIRMAN: Shrimati 
Reddy. I am afraid I will not be able to pick 
and choose names and I will request Members 
on this side of the House to keep to the time-
limit of ten minutes. 

SHRIMATI LALITHA (RAJAGO-
PALAN) (Madras): Why restrict to ten' 
minutes in our case when others have been 
getting twenty minutes 

THE DEPUTY CHAIRMAN: Unless I 
strictly follow this you may not even get a 
chance to speak. 

SHRI M M. DHARIA (Maharash 
tra): I would like to draw 
your      attention to      one point. 
Those      who      have given      1he 
notice of the motion, at least they should be 
given a chance to speak. And those who have 
given their amendments, at least they should 
also get a chance to speak. 

THE DEPUTY CHAIRMAN: Those who 
have given their amendments will get a 
chance. 

SHRIMATI YASHODA REDDY (Andhra 
Pradesh): What about those who have given 
notice of the motion? 

SHRI C. D. PANDE (Uttar Prdesh) : I have 
given notice of the motion. 

THE DEPUTY CHAIRMAN: I have not 
got the motion before me. I do not know how 
many there are. Anyway, carry on.    Mrs. 
Yashoda Reddy. 

SHRIMATI    YASHODA      REDDY: 
Madam, at the very outset let me thank you for 
breaking the      monopoly  ol men's domination    
since     yesterday. There have been many things      
said which  were  relevant and irrelevant. The 
whole of yesterday   I have been listening to 
them.    I want to confin* myself to the  Hazari  
Report  on the working of the  Industrial     
Planning and  Licensing  Policy   uis-u-vis    the 
present economic situation of India today.   But 
before that. Madam. I would like to say one 
word in deference   to what Shri Chandra 
Shekhar and some other friends on this side and 
the other side pointed out about  the misuse of 
licences and malpractices as given in the 
Report. 

Whether it is Birlas or Tatas or anyone else, 
I just do not care. Whether it is a private 
person or a Government officer or a Minister, 
whosoever has misused the law, whosoever 
has done anything against the nation, let him 
be brought to book. If an officer is wrong, if 
any businessman is wrong or a Minister is 
wrong, I think nobody in this House will 
object to it. Let the law go ahead. 

Madam, I would like to say one 
thing. I did not want to touch this 
point but, Madam, yesterday every 
body concentrated on these Birlas. I 
do not know why we have 
this  Birla-phobia.  '.erday     the 
speeches  were either or  against 
Birla.    Let me submit the    hon. 
Members that after all w« are not children. 
We are Members of Parliament. Here is a 
report which Dr. Hazari has written. 

SHRI ARJUN ARORA  (Uttar Pradesh):   
Many of us have children. 
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Interim Report on and Licensing Policy  
SHRIMATI YASHODA REDDY: The 
whole of yesterday they were talking. I 
did not interrupt. I listened to the 
speeches. I expect the same courtesy 
from them. 

Madam, the gentleman, Mr. Hazari, 
himself says that the facts are limited. 
He says that it is an interim report. 
He      says that the data 
was        not        available comple- 
tely and he says most of time that it was 
unreliable. Madam, if that is the case, do 
you not think that at least the benefit of 
doubt has to be given to a house which 
has been so much  criticised. 
I do agree there is some concentration. I 

do agree that in the private sector some 
houses specially have concentration of 
wealth. But, Madam, how far is it correct 
to say that these people are menace to the 
country, that these people are nothing but 
evildoers, that these people have done 
everything bad; they have done no good? 
Madam, as was very correctly pointed out 
by my friend, Mr. Bban-ilari, yesterday, 
there is room for genuine doubt. I am not 
here to plead for anybody. Madam, let me 
make it clear tha"t I have neither business 
connections either for myself or for any-
body in my family nor have I ever seen 
the face of Birla. I do not even know the 
shadow of Birla. 

SHRI ARJUN ARORA: Their shadow 
is too long. It may fall on you without 
your noticing it. 

SHRIMATl YASHODA REDDY: I 
may tell you this much maybe you can 
come under their shadow but I can al-
ways escape from it. 

Madam, there ii the Monopolies 
Commission report. It says that the Birla 
companies are 151 in number whereas 
Hazari gives a higher number. Maybe it is 
correct. About the licences Dr. Hazari says 
that many licences have been given. But he 
also tays that multiple accounting is there; 
some licences have been accounted many 
times. Then he docs not differentiate 
between the letter of intent and actual 
licences approved. In the , natter of 
lictBCW, Madam, the House   l 

knows that every letter of intent is not a 
licence, and every licence which has been 
given may or may not be utihsed. And 
licences may not always have new units. 
It may be for an extension. It may be for 
a new article. It may be for a change of 
location. If a licence is given automati-
cally it does not mean for a new unit. 

Again, over this question of extension, 
what about the Tatas? The Tatas have 
increased, I think, ten times more than 
Birlas have increased in these ten years. 

HON. MEMBERS:     No, no. 
THE DEPUTY CHAIRMAN; On that 

you may collect more information. 
SHRIMATI YASHODA REDDY: 

That is what I am saying. Let us not 
waste our breath on Tatas or Birlas. Let 
us not condemn anybody. Let us wait for 
the report which the hon. Minister said is 
coming in August. If there is anything 
wrong if anybody has unscrupulously got 
any licences, certainly we should have to 
look into them. 
But, Madam, I want this House   to focus  

their  attention  to the  peculiar Indian 
economic system today. Madam, you know 
and every one of us knows what was the 
economic condition    of India about 20 
years back.     Rightly or wrongly, some of 
these houses who had become rich after the 
war were asked to put their resources for 
quick and  rapid   industrialisation.    
Madam, our planners wanted and we 
wanted a quick and rapid industrialisation 
for clearing away our mass poverty,   for 
clearing away unemployment, if possible,  
completely.    Now    the      very forces  
which -were used to  help  industrialisation 
also help concentration I want to as* my 
friends, were we not aware of this?   Did 
not the planners know it?    They did that \s 
why clauses (b) and (c) of article 39 were 
introduced in the constitution saying, "let 
there not be concentration, 'especially 
concentration against the common good."   
Let is be clear it is not eonowitration as 
such but coneentrt- 
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tion against common good that was opposed. 
Madam, this House wanted a certain amount 
of planning. We wanted a planning system. 
And for that planning system we formulated 
the Industrial Policy Resolution. We wanted 
the country to develop on that pattern. Now 
with our limited resources we knew that we 
could noi bring about rapid economic 
development. My friend, Mr. Patel, says that 
the licensing system was not good. / can you 
doubt the bono fieds of the Government? I 
agree that in the issue of licences there have 
been some malpractices. There have been 
certain shortcomings. But we cannot doubt the 
licensing system itself and say that the 
licensing system has "been put with a bad 
motive. 

Madam, everybody has been quoting from 
the Monopolies Commission's Report.    On 
page 6 the Report says: 

"The actual needs of the situation proved 
too strong and not much could be done to 
counteract the various forces which made 
more and more concentration inevitable. 
On the contrary, the planned economy 
which the Government decided to accept 
for the country as the quickest way, to 
achieve industrialisation on the right lines 
has proved to be a potent factor for further 
concentration" 

Again, what does the Industrial Policy 
Resolution and the Industries (Development 
and Regulation) Act say? The licensing 
system itself is good. Madam whatever may 
be the results the motives cannot be do You 
may now question the results. You may now 
want a better way of doing things. But you 
cannot doubt the motive for licensing. The 
licensing anthorities wanted to give licences 
where the capital goods were available, 
Where the machinery was available or where 
the raw materials or foreign collaboration 
could come from. And, Madam, what, 
happened with tk* 

break-down of agriculture with the balance of 
payments position beint upset? The 
Government could not come in and we had to 
stop imports and necessarily we had to allow 
the few houses to concentrate, Madam. And 
thei^ when you gave these licences, it is not 
because the licensing system was favouring 
one particular house or that any house in-
fluenced it. The very planning system, the 
very licensing system allowed this sort of 
concentration. 

Then, Midam, what does Dr. Hazari 
himself say on concentration. He says, on 
page 356 of his own book on the Corporate 

"If directives and value judge 
ments are set aside and attention 
is focussed on the urgent needs of 
the economic 'situation, there is 
room for honest difference of 
opinion on whether the increase in 
concentration that took place bet 
ween 1951 and 1958 was undesirable 
and      excessive. An      increase 
in concentration has its economic and 
technical advantages and can do some  
good." 

(Time     bell    rings) 
Madam, I will just finish In another five 

minutes. I am the only lady member to speak 
so far. Please excuse me." They had the 
whole of yesterday. 

Again the Monopolies Commission itself 
says, on page 136: 

"... What     little     development 
there is    .......  nuch to the adventure 

and skill of a few men who have in the 
process succeeded also ir. becoming "big 
business" thus concentrating in their hands a 
great portion of the economic power .It is fair 
also to state that after concentrating power in 
their hands, these men have gone on often to 
push forward development of further in-
dustries, which has been to the adyantaga of 
the country. It is ,'   also generally    afree*    
that    &*- 



 

[Shrimati Yashoda Reddy] 
centrated economic power has been 
responsible for the greater part of the 
not very high capital formation • in the 
country." 

You may ask( now are you going to 
accept concentration? Are you going to 
allow the private sector to have its way? 
No. We have accepted the mixed 
economy which includes both private and 
public sector. I would like to agree, for 
once, with Mr. Dahyabhai Patel. The 
biggest monopolist to-day is the 
Government itself. And when the 
Government is not able to take up all the 
industries and it should not, when there 
are no resources, when foreign collabora-
tion is not coming, when the foreign 
exchange and even the capital of the 
country itself are limited, if there is a 
group of people which is going to do 
something, then we should not be 
prejudiced and we should not condemn 
them unnecessarily. And Dr. Hazari 
himself says in his book that there are 
two ways of counteracting concentration. 
One is the negative, quickest way; the 
other is a positive, long drawn out way. 
The negative way is what most of my 
friends have been saying, i.e., doing 
away with the private sector and 
concentration. I do not accept or propose 
to have this negative system of breaking 
up the groups. He says a break-up of the 
large groups is legally impossible. The 
other method is nationalisation of large 
groups. He says you can nationalise an 
industry, but not a group. Even if you 
overcome it legally, what is the economic 
position? What he says is very interest-
ing. He says: "The economic case against 
the break-up of groups is even stronger. 
The country lacks organisation even 
more than it lacks capital. This break-up 
of the few existing large organisations 
would entail the loss of the useful 
experience and skill that have been built 
up in and bv these organisations." He 
also says—this is very important—"A 
complete embargo on the growth of the 
large groups would be suicidal 

in the present context." I have »• time, 
otherwise I would read more of this. He 
says "Risks are inherent m growth but 
there is a point beyond which it is unwise 
to take risks. On* could think 'in terms of 
imposing severe restrictions on the 
growth sd large groups if one were 
reasonably confident"—please mark the 
words— "that others, i.e. small and 
medipra groups, independent and new 
indas-triallsts, and ,the State, could set W 
and expand a wide variety of large scale 
industries with a speed and efficiency 
comparable with that expected of the 
large groups. Ther* are no such grounds 
for such confidence." Afterall, we are not 
viewing it from the point of view of the 
public sector or the private sector, or 
from the point of view of Tatas <*r 
Birlas. We have to view this from the 
economic point of view. After all, the 
economic policies and the Directive 
Principles are not rigid tilings. 
Industrialisation is a long-drawn process 
and we cannot by one stroke wipe out the 
things of yesterday. So, we come to 2nd 
and positive way of doing away with 
concentration. We should realise that it is 
not once for all process and it takes tone. 
In this connection the Government will 
take some time. I would like to say. 
Madam, that in the licensinf: system, the 
Government should be more careful to 
encourage small industries. They must 
reserve certain fields for the minor and 
medium groups where the big groups 
cannot i^ome, see that credit is issued to 
them, see that the market is given to them 
and also arrange to provide foreign 
collaboration to them. The corporate 
sector a1 so should be developed. As long 
as the State ""nnnot take it completely 
and smaV industries come in, we should 
allow the big houses. There is no 
monopoly inr this country in the correct 
seme of the word and as long as 
concentration does not work to th*» 
common deteri-ment, we should allow it. 
We should not be guided by public or 
Private sector. We should be guided by 
only what is judicious in the present «o»- 
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test of things. What is socialism? It is 
wiping out every thing before ©ther 
things are developed, just like the 
demand of the Hindi people tfcat English 
should be removed before Hindi can 
come in. Can we do it? I am only giving 
you an example. So tlie private sector 
also should be there. It is a necessary 
evil. But do not wipe it out till the other 
things are developed. We have accepted 
its "so-existence with the public sector. 
S<* with these things in view, I want Hie 
House to proceed. Thank you  err much. 
I am sorry I have exceeded my limits. 

SHRI SURESH J. DESAI (Gujarat): 
Madam Deputy Chairman, 1 am very 
thankful to you for giving me tfcis chance 
to speak. After the brilliant speech of my 
hon. friend, Shrimati Yashoda Reddy, I 
have not much to say about this matter. I 
will only say that Dr. Hazari's Report has 
to be considered from a dispassionate and 
objective view-point. On "the one hand 
we have to keep our abjective clear in 
view, i.e. prevention of concentration of 
<aconomic power in the country. On the 
other hand, we have to steer dear of 
exaggerations which we have Itteard in 
this House yesterday such as that the 
economic policy of India is being dictated 
by Birlas. If that IB so, it means that the 
whole of the Industries Ministry, the 
whole of the Planning Commission with 
its illustrious Chairman, the Prime 
Minister trf India, and its Deputy 
Chairman, Mr. Asoka Mehta, a veteran 
socialist, are all under the influence of the 
Birlas. This is not a fact. And we have 
also to keep clear of exaggerations such 
as that Mr. Namboodiripad is a stooge of 
the Birlas or that the whole Kennedy 
Administration in America was under the 
influence Of the Birlas. TherP is no limit 
to the exaggerations, irresponsible 
exaggerations, we have heard in this 
House 1tie whole of yesterday. I refute 
thesfc exaggerations and I say that we 
have to keep clear of them. 

Now, Dr. Hazari'a Report has to be 
considered from four angles: firstly, 
whether so many lieences have been 
issued to this business house or not; 
secondlyt whether these licences have 
resulted in a foreclosure or not; thirdly, 
whether there is excessive economic 
growth of this particular business house; 
and fourthly, the question of 
concentration of economic power and 
how to stop it. 

Now coming to the question of the 
number of licences issued to this business 
house, the Industries Minister said 
yesterday that he would enquire into 
whether there has been any 
discrimination in favour of any business 
house and whether there has been any 
foreclosure. So I will not go into it in 
detail. But one thing strikes me, Madam, 
and it is that when this matter came up 
under a Calling-Attention Motion in the 
last session, certain figures were given 
about licences, about the investment 
component and about the import com-
ponent •also. Why have not any of the 
sponsors referred to those figures this 
time also? I think presumably after a 
more careful study of the Report, they 
have found them to be incorrect. And I 
may say, Madam, if you refer to para. 
10.2 of Dr. Hazari's report, you will find 
that they are not licences but just 375 
approvals— he says. Approvals can be 
for letters of intent also, and a letter of 
intent is only a permission, to negotiate 
for capital issues, to negotiate for machi-
nery, to negotiate for raw materials or to 
negotiate for foreign collaboration, if 
any. It is only a permission to negotiate 
and may or may not materialise. Dr. 
Hazari uses the word very carefully as 
375 approvals only. He has never 
mentioned 375 licences. And most of the 
Members do not know the difference 
between a letter of intent and a licence. 
That is why a misunderstanding is sought 
to be created, as if so many licences have 
been given to this particular business 
house. Now that is in reference to para. 
10.2. but if we come to para 10.4 there, 
Dr. Hazari himself 
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[Shri Suresh J. Desai.] 
says that the number of licences was only 
80 plus 51, that 80 applications went to 
the Capital Goods Committee and 51 did 
not g0 to the Capital Goods Committee 
because they had no import component. 
So it comes to a total of 131 in all out 0f 
those 375 applications approved. Now if 
you analyse para. 10.8 of the report, you 
come to a very absurd conclusion. Para. 
10.8 of the report says that 240 of the 
approvals given have an import 
component of Rs. 159 crores. But 
applying the same rule of arithmetic 
which Dr. Hazari follows we come to the 
conclusion that 209 out of them have an 
import component of Rs. 168 crores; that 
is, a part is bigger than the whole. It is an 
absurd conclusion. This is nothing else 
but a jugglery of statistics. I can under-
stand that most of the Members have 
neither time nor the aptitude to look into 
these statistics, and that is why a sort of 
misunderstanding has been tried to be 
created in this House that so many 
licences have been given with such a 
huge import component and such a huge 
investment programme. 

I come to the second point, Madam, to 
the question of foreclosure, whe-there 
there has been any foreclosure or not. I 
understand that in these *l years which 
have been under review by Dr. Hazari, 
more than 9,000 licences have been 
issued by the Gov-earnment of India. 
Now, if 9,000 licences have been issued, 
and even if you taks the whole figure of 
375— even take the whole figure* not 
just the 131 I have mentioned—it comes 
to about 4 -per cent only, and 4 per •ent 
of licences issued to one Arm cannot 
shut out, cannot pre-empt others from 
getting licences. It is such an obvious 
fact that I should not elaborate 0n this 
idea further. 

Let us come to the third point, about 
the excessive growth of this particular 
business house. Let us take the whole 
picture in proper prospective. We have 
got a large public sector and there we 
have got   an in- 

vestment of Rs. 1900 crores and if you 
take the block capital, it will come to 
something like, at the present valuation, 
Rs. 3000 crores. The question whether 
the public sector is efficiently run or not 
is a different matter but We are proud that 
the Government of India has been able to 
set up such a large public sector. It is an 
achievement of the Government of India 
and we are proud of it. Now, if you take 
only one unit of the public sector alone, if 
you take, say, the Hindustan Steel, the 
total block capital there is three times that 
of the Birlas, and twice that of the Tatas. 
It is this public sector that Is dominating 
and rightly deminating the economy of 
the country today. So it is infantile, I 
should say, for anyone to say that this 
business house or that business house has 
been dominating the economy of the 
country. It is the huge public sec ! or 
which has the basic industries, the vital 
industries, the key industries, a sector 
which is fast developing, +hat is 
controlling and rightly controlling the 
economy of the country, because it is the 
right of the Government to control the 
economy of the country. Why this 
nervousness then that 'his or that 
particular business house i« controlling 
the economy of the country? This 
nervousness is being experienced bv 
oeople who are fifteen years behind time. 
They do not know what transformation 
has come about in this country. With the 
huge public sector now. where is the 
private sector? The private sector is 
dwindling as more and more expansion is 
taking dace in the public sector. It is 
rightly so and I fully support, it. The onlv 
way in which we can 3I0P concentration 
Of economic power 5* In further 
evnanding the oublic sector and making it 
more efficient, and sutomatirallv thp. 
imoTT+anc- of the rtriygjte sector will 
dwindle: 'ind it w^ii d'^noear in courge of 
time. Th«n lot IK compare the prowth of 
this toTticular business house with the 
others. M*-^. Ynsho^q Rpddv h»« iust 
now mentioned the figures about Tatas 
and all that; I need not go in** 
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them. I only want to say something about the 
Tatas. I am a humble share holder of a few 
Tata companies and I can just say this about 
two Tata companies, the TELCO and. the 
TISCO. In these eight years their block 
capital has increased by Rs. 147 crores. I am 
a shareholder and I go through the reports of 
the different companies. The block capital of 
these two Tata companies has increased by as 
milch as 147 crores. 

Then let us come to the question which has 
been often posed about the proliferation of this 
business house into various branches of 
industry. Dr. Hazari himself says in his book 
"The Corporate Private Sector" that purely on 
economic grounds it is advisable that the 
traditional industries should expand into some 
other industries because the traditional 
industries like jute, cotton, tea and sugar have 
become less profitable now. So people in these 
traditional industries take to and expand 
industries like cement, chemicals, engineering, 
rayon, paper, etc. It is purely on economic 
grounds that Dr. Hazari himself has endorsed 
the idea, and that is the pattern which is 
followed in all the Western countries also; 
those industries which become less profitable 
go into other industries. The industrial 
development in most of other countries nas 
taken place in that way. And there is also the 
question. Madam, often raised that this 
particular industrial house has spread into 
various States of the country, right from Kash-
mir to Kanyakumari. And to this I would say 
why it is so. It is the Chief Ministers. Congress 
and non-Coneress, both, who have been invit-
ing them. It is not that this business house has 
got the Chief Ministers in their pocket. It is the 
Chief Ministers who are running after them 
and pressing them to set up industries. It is the 
Chief Ministers, I should say, who are 
competing among themselves to have this 
business house into their States. Mr. ChanHra 
Shekhar referred to Hindustan Alumnium 
yesterday. I know about Hindustan 
Aluminium. Bauxite ore for aluminium comes 
from Madhya Pradesh.    Now Madhya 

Pradesh Chief Minister says; 'Bauxite ore is in 
my State. So you should start the Rs. 20 
crores factory in my State." The U.P. Chief 
Minister says: "I will give you cheap electric 
power from the Rihand dam. Come to my 
State." Again the Madhya Pradesh Chief 
Minister says: "I have got Pench Valley coal 
and I will set up thermal power statio is, and 
will give you cheaper electric power. Come to 
my State." Again the U.P. Chief Minister 
says: "I will give you electric power below 
cost price come to my State." So it is the 
Chief Ministers who are competing amongst 
themselves, and giving this business house 
favourab'e terms, giving them facilities. 
(Interruptions) I do not telerate interrup tions 
because I do not interrupt any. So I do not 
want to be interrupted. 

SHRI CHANDRA SHEKHAR: Your name 
is registered. 

SHRI SURESH J. DESAI: It is ihe Chief 
Ministers who are competing amongst 
themselves. 

  
SHRI CHANDRA SHEKHAR: Your name 

is registered there, but I am speaking the 
same voice wherever I am.   I have not 
changed that way. 

SHRI SURESH J. DESAI: Please do not 
take my time. I have got very limited time. As 
I said, it is the Chief Ministers who are 
competing amongst themselves and giving 
this business house facilities. And why do 
they compete? It is because they want to 
develop their resources. They want to have 
expanding avenues of employment. They 
want to raise the standard   of   living   of   
their  people. 
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[Shri Suiesh J. Desai,] They want to do 
good to their people. That   is  why   they  
invite  them.  Mr. Chandra  Shekhar  
gave  the example of Mysore Cement.   
The Mysore Government had a share in 
it.   The International Finance 
Corporation had     a share in it.    The 
Agency for International Developmet 
had a share in it.    Mysore   Cement had    
gone phut. The value of its share had 
gone down to Rs. 5 from Rs.   10.  Then 
this business house was invited to take it 
up, and today the value of the share   is 
R».   12.     Similarly,   our     Saurashtra 
Government we e having 42 per cent 
share in the Digvijay Woollen Mills, 
which also went phut and the share price 
had gene down from Rs. 10 to zero,   ft 
had a capital of Rs. 46 lakhs zero. It hi.; 
a capital of Rs. 46 lakhs So the share 
price went to zero.   Now it was  the  
Saurashtra     Government which asked  
this business     house to take It up.    
And  during these nine years  when they 
have been running the mill, Rs. 4 crores 
have been paid to the Government     in    
income-tax, super-tax, corporation tax 
and excise duty.   Also bonus has been 
paid to the workers, and dividend has 
been paid to the sharehol iers   and  the     
share price of it, from zero has gone up 
to Rs.  18.    So it is the Chief Ministers 
who are inviting this business house. It is 
not only the Chief Ministers in India;    I 
should say it is also    the foreign 
countries, Malaysia, Singapore, Burma, 
Nepal, Saudi Arabia, Cyprus, Greece,    
Kenya,    Ethiopia,     Nigeria, Sierre 
Leone, Morocco, Libya, Ireland, 
Yugoslavia,  Ghana   and   some   South 
American countries.    All these coun-
tries have invited them. 

TSTT % I SHRI SURESH J. DESAI: 
All these countries have invited them. 
Why have they invited this firm. They 
have invited this firm not because of 
any capital they might invest. No 
capital is allowed to be exported out of 
the country. The largest industrial 
complex in Africa was offered to them 
for nothing. They said:    "Take it and 

manage it.   We do not want a pie." 
They  are   invited     because  of  their 
expertise managerial talents and effi 
ciency.   And now I come to my last 
point and that is about concentration 
of economic power. Certainly we want 
to stop such concentration of economic 
power because we are aware that such 
concentration of economic power has 
social,   polVical   and   clonomic   impli 
cations.    As Members of Parliament, 
we are all aware of it. The Monopolies 
Inquiry Commission has also referred 
to the dangers of concentration of eco 
nomic power.    Certainly we  are all 
aware of them and we want to stop 
the  growth    of  such     concentration. 
But the question before usi and before 
the  Government of India is whether 
in the limited sphere which we have 
allotted to private individuals, which 
we call  the private sector, we want 
economic  growth  or  we want  social 
considerations to prevail.   That is the 
dilemma before us.    There are four 
agencies which can bring about eco 
nomic growth and this is the case in 
any part of the world. They are first 
ly, the Government itself.    They can 
sla t industries.    Secondly, the small 
and medium entrepreneurs can assist 
this progress. Thirdly, there are    the 
I   large entrepreneurs and fourthly, wc 
can invite foreigners to participate in 
certain sectors.    And  we  have  as  a 
matter  of fact,   invited  some foreign 
firms as for instance in the case of oil 
refineries and the fertiliser plants.   In 
these fields we have foreigners work 
ing with us.   We have a large public 
sector in this country started by the 
Government and it is expanding and 
growing.  Moreover,  it has  been    0*e 
policy of the Government of      India 
to   encourage   the  smaller    entrepre 
neurs.     But     Dr.     Hazari     himself 
writes      in      his book that 

this policy of spreading <>ut licences to a 
large number of small entrepreneurs has 
resulted in the legacy of a large number 
of small sized uneconomic units with a 
huge wastage of foreign exchange. Still 
the Government should encourage these 
small and medium entrepreneurs and 
there are three ways of doing It. Firstly,  
the  Government should  give 
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them institutional finance. Secondly, there 
should be an assured market for the sale of 
their products. Thirdly, the Government 
should guarantee foreign collaboration 
agreements to the smaller units because the 
large collaborators do not go to the smaller 
entrepreneurs. Therefore the Government 
should give them this guarantee. In these three 
ways you can encourage the smaller and 
medium entrepreneurs. So On the one hand 
we have to help these small people and on the 
other, we have to make the public sector large 
and efficient. Then automatically the im-
portance of these big business houses will 
dwindle. Till this is done, there is a dilemma 
before the Government. I do not blame the 
Government of India in any way. This has 
been the poMcy of the Government. To 
depend on the large business houses in   only   
an   expeditious   measure. 

I do not have time to quote from the 
Monopolies Commission's Report or from the 
other books that I have here. I have got here 
the Mahalano-bis Report also. But I will not 
take up the time of the House by quoting from 
them. I shall conclude by saying that the 
Government Of India is examining the whole 
question and they are bringing forward 
legislation based on the recommendations of 
the Monopolies Commission's Report and we 
shall certainly be happy to support that 
legislation. 

Madam, I thank you for giving me this 
opportunity to make my observations on this 
motion. 

THE DEPUTY CHAIRMAN: Shri D. L. 
Sen Gupta is the next speaker. But if you will 
allow Mr. Pan de to apeak now, you can 
follow him afterwards. 

SHRI D. L. SEN GUPTA (West Bengal):    
Very well, Madam. 

SHRI B. K. P. SINHA (Bihar): Madam, 
before Mr. Pande starts his •peech I would like 
to bring one Using to your notice. I gave my 
name foe speaking during this discussion on 
Ni RSD—S 

the first day of this session of Parliament. 
THE DEPUTY CHAIRMAN: I am not 

supposed to be aware of all that. I am not 
really aware, because this is done by the 
Whip and the Minister of Parliamentary 
Affairs. Here I have got a list of some 30 
names. I am not concerned with what you 
gave or when you gave it. 

 
SHRI B. K. P. SINHA: I know you are not 

concerned, Madam, but please let me submit 
one thing. I am a Member of this Parliament 
and I gave my name one week before and I 
have been under the impression that I will get 
an opportunity to speak. What transpired 
behind the scene and what talks I had with 
the Presiding Officer, all that I am not going 
to disclose here. 

THE DEPUTY CHAIRMAN: Which 
Presiding Officer? 

SHRI B. K. P. SINHA: Not the present 
Presiding Officer, Madam. But I have a fear 
that some people have taken upon themselves 
the responsibility of conducting the affairs of 
this House and they have   .   .   . 

THE DEPUTY CHAIRMAN: That 
complaint has to be made somewhere else, 
not here now. 

 
SHRI B. K. P. SINHA: This concerns 

Government and Parliament. I do not want 
Parliament to avoid its responsibility of going 
into this matter. Every Member has the right 
to speak, subject to the desire or the will of 
the Presiding Officer. We are told that some 
persons go and give, certain names to suit 
themselves or their friends and those who 
gave their 



 

[Shri B. K. P. Sinha] names earlier are 
deprived of their chance of exercising 
their right to speak. 

Another thing that I want to bring to 
your notice, Madam, is that it is stated 
that those who have moved amendments 
will get the chance and the time to speak. 
Let me tell you that henceforth I will 
give critical amendments to al' 
Government motions and thus exercise 
my right because if somebody gets the 
right by sending in critical amendments 
then I would also exercise 'this right. 

I do not want to participate in this 
debate because I feel that things are not 
being conducted in a proper manner in 
this House. 

THE DEPUTY CHAIRMAN: I want 
to say that Mr. Sinha has brought certain 
points to my notice which strictly 
speaking, I need not deal with. The 
parliamentary practice wherever 
parliamentary democracy is functioning 
is that the Chair's eyes have to be caught 
by the hon. Minister. But we have 
departed from that and the Whip is 
giving a long list of names. I do not mind 
if the lists are reasonably long so that 
everybody could be accommodated. But 
the list is ever so long. Here I want to 
bring to your notice that the Chair's eye 
may not be caught. That is also 
parliamentary practice. You may stand 
up a hundred times from your seat and 
yet you may never catch my eye. 

SHRI C. D. PANDE: Most unfortu-
nate. 

THE DEPUTY CHAIRMAN: That 
has been the practice in the House of 
Commons, which is the mother of 
par'iaments. Unfortunately if this 
continue here and if endless lists come, 
then I shall follow my own practice 
when I am in the Chair and say that the 
Member has to catch my eye if he is to 
speak. 

Now Mr. Sen Gupta has agreed that 
Mr. Pande will speak first and then 
himself. 

SHRI Z. A. AHMAD (Uttar Pradesh): 
Madam, I submit that Mr. Sinha should- 
be given an opportunity. 

THE DEPUTY CHAIRMAN: Mr. 
Sinha should be given an opportunity to-
day. 

SHRI RAJNARAIN: On a point of 
order. 

SHRI B. K. P. SINHA: Let me make 
one thing clear, Madam. If you had said 
that I did not catch your eye, then I 
would not raise any objection. But if you 
say that there is a long list, then naturally 
I shall have to object and I sha'l always 
object. 

SHRI RAJNARAIN: I have a 
fundamental point of order. 

THE DEPUTY CHAIRMAN: We 
have no time. 

 
THE DEPUTY CHAIRMAN: Order, 

order. There is no point of order. Yes, 
Mr.  Pande. 

SHRI C. D. PANDE: Madam Deputy 
Chairman, I feel that it is rather in-
congruous and anomalous that we should 
be discussing this Interim Report of Dr. 
Hazari when the correct order  of things 
should    have    been 
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that we should be discussing the Monopolies 
Commission's Report. The Report was 
received two years back and we have had 
before us the Maha-lanobis Report also. We 
have not discussed or debated them or taken 
any steps on those Reports. Now this Interim 
Report leaks out in the Press and it is brought 
to the House by the Government on account 
of certain circumstances   .   .   . 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT AND COMPANY 'AFFAIRS 
(SHRI K. V. RAGHUNATHA REDDY): 
The Report of the Monopolies Commission 
has ben discussed in this House. 

SHRI C. D. PANDE: But no steps like this 
have been taken about that. There is a bigger 
ground covered and in a more authentic 
manner by the Monopolies Commission. This 
Report here covers only a part of the whole 
thing and that part is concentrated on a certain 
house. It is o^y a part and in the whole Report 
it is possible that other houses may be 
involved. Here there are some 75 concerns 
mentioned. But there may be other houses 
involved. Do you think that we should have 
for every business house one debate? It is no 
use. It is better if we discuss the Monopolies 
.Commission's Report and work according to 
the recommendations made. I really support 
and admire the line taken by the Government 
in this connection. 
[THE VICE-CHAIRMAN (SHRI AKBAR ALI 
KHAN) in the Chair]. 

But that line should have been taken with 
regard t0 the Monopolies Commission which 
is the main body, which is the more authentic 
body and which covers the largest number of 
companies which are under review. 

Now, I will deal with licensing. Licensing 
is a lega1 process. It is governed by the 
Industries (Development and Regulation) 
Act. There are certain business houses, many 
of them capable of doing things, capable of 
effectively utilising    the    licences. 

They apply, and if everything is O.K. they get 
the licence. But there is a tortuous process 
involved in getting licences. First, an 
application for a licence goes to the 
Development Wing of the Planning 
Commission. Thea it goes to the Technical 
Adviser to the Government of India and finally 
it goes to the Central Licensing Advisory 
Committee. And. the Licensing Committee is 
an independent organisation which has not 
been presided over by Sir Ramaswami 
Mudaliar for a long time and there are so many 
rival interests in that Committee. So it is not 
possible for Birlas to control their rivals in that 
Committee. Therefore anything has to be done 
through the Planning Commission, through the 
Technical Directorate of the Government of 
India, through the Central Advisory Licensing 
Committee and finally by the Ministry. What 
pains us is this. Day in and day out accusations 
are made. I do not care what you say about 
Mr. Birla. But no single Minister in this 
Government of India is spared by these 
people, by the Opposition parties. They have 
not spared anybody. Do you think this is a 
happy thing for the country that you can go on 
accusing people without substantiating   .   .   . 

 
SHRI C. D. PANDE: Then there are 

accusations against the entire bureaucracy. 
On the one hand we in this House stand for 
public sector but who is going to man that 
public sector if you condemn everybody i* 
the bureaucracy? You want everything to go 
to the public sector and who is to manage 
those things? We have no other cadre in the 
country except this cadre whom you are con-
demning day in and day out that this man is 
corrupt, that that man's son is working there. 
It is really a very bad thing if you were to 
give the impression that there are no honest 
people in the country, that the bureaucracy is    
dishonest,  that    th« 
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[Shri C. D. Pande] Ministers are 
dishonest and that the business houses are 
all criminals. Even Members of 
Parliament are supposed to be in the pay 
of this house or in the pay of that house. 
There are so many contending houses and 
those houses are fighting and it is quite 
possible if there are certain persons here. 
But then you have not spared public men,  
you have not spared the bureaucracy, you 
have not spared any of the important 
Ministers of the Government and you 
have not spared any prominent 
businessman. If this is the impression 
created what hap>-pens when we go to 
the foreign countries? Our Government is 
committed to invite foreign collaboration. 
Is this a good and decent thing? Your 
papers go to those countries and if 
someone wanted to come in collaboration 
here he will be told: "Where are you 
going? It is a den of dacoits and looters. 
Every businessman in India is dishonest, 
every Minister is dishonest, every public 
man is dishonest." This is not the way to 
serve the country; this is not national ser-
vice. You are not doing any service either 
to the pubHc sector or to the private 
sector or to your own national interests. It 
is absolutely shameful that people should 
go on talking of corruption here, 
corruption there, corruption everywhere, 
as if only Mr. Rajnarain and a few other 
persons are honest in this country and 
everybody else is dishonest. If it is your 
contention I welcome you to have that 
•pinion but all I say is, do not try to 
misrepresent things, do not smear the 
image of India which is being watched by 
the whole world. Of •ourse people know 
better and they •would not rely on your 
statement. Anyhow, if you go on slinging 
mud, the mud sticks some time or other. 
But the main thing is, the Government 
should not pay any attention to these 
smearing campaigns either from that side 
or from this side against the bureaucracy 
or the business front. Of •ourse, our 
friend, Mr. Bhupesh Clupta, has a certain 
goal. He wants to discredit the entire 
democratic system and the private sector, 
this policy 

of having both the public and the private 
sector, is part of the process of 
democracy. And if he says that all these 
people are dishonest it hurts the entire 
concept of democracy and he welcomes 
it. But we do not know how to make a 
difference between the motives of   .   .   . 

SHRI C. D. PANDE: And do you 
think that the industrial process will, 
come to a stop there and they will take 
your advice? I will tell you that those 
people have got greater sense than you 
have got. They are inviting competent 
people from all sectors, and all business 
houses to come to their States. It was 
disputed by Mr. Bhupesh Gupta who said 
that Mr. Namboodiripad did not invite 
Mr. Birla. Of course, Mr. Birla was in-
vited many years ago and he is there with 
a flourishing and a very novel business 
of producing what is called rayon in this 
country. Rayon used to be imported 
always. 

SHRI BALACHANDRA MENON 
(Kerala):

He is producing only pulp. 
SHRI C. D. PANDE: You just allow 

him and he will set up a factory. S« the 
Chief Ministers today are competing; 
they are inviting the big business houses, 
not only Birlas but maar others, and 
asking them whether ther will come to 
their States and establish industries. Mr. 
Bhupesh Gupta is n#t here now. Even 
Mr. Khruschev of the USSR once invited 
Mr. Birla t« Russia and seriously 
proposed to hio« 
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if he would establish some industry which 
was not there in that country. That is the 
situation. He is highly respected. But here it 
has become a fashion to pull down every 
reputation whether in the Government or in 
the business world. This type of campaign is a 
very bad thing for the country. 

(interruptions) Sir,   this is not  
the way.     He    is ridiculing.     Sir, please 
ask Mr. Raj-narain not to mimic and not to 
make a buffoon of himself. 

 
SHRI C. D. PANDE: No; you cannot do 

that.   I will not allow it. 
THE VICE-CHAIRMAN (SHRI AKBAR 

ALI KHAN): Mr. Rajnarain, let him finish. 
Please sit down. Mr. Pande, only two minutes 
more. 

SHRI C. D PANDE: If my time is taken 
away like this, what can be done? 

THE VICE-CHAIRMAN: (SHRI AKBAR 
ALI KHAN): You should not allow yourself 
to be diverted. 

SHRI C. D. PANDE: I will not go into the 
details of all the things that bave been 
discussed in this House yesterday. My hon. 
friend, Mr. Triloki Singh, referred to 
something about an industry in Mirzapur Dis-
trict, an aluminium factory. It has been said 
that the electricity supplied to the Birla 
Brothers is at a very cheap rate. Of course I -
am not in a position to say whether it is below 
cost or above cost but I can say one thing. To 
an American firm in Hirakud electricity is 
supplied at a much cheaper rate by our 
Government. It is supplied at Rs. 1201- per 
kwt. per year whereas Birlas pay Rs. 175|- per 
kwt. per year. More than that; there are other 
projects in the country, Sherrawati and 
Koyna, where the charge for electric  supply 
will be almost two-thirds of ithesc rates. 

SHRI C. D. PANDE; Therefore to say that 
electricity has been supplied to them below 
cost price or at a throwaway price is not 
correct. There is one thing more. When the 
Rihand dam was ready there was not a sirgle 
consumer in view. The Railways who were 
supposed to be the main consumers were not 
ready and they wanted four years time. And 
the transmission lines were not ready ior 
power to be taken to the eastern districts of 
U.P. The real question before the authorities 
then was what to do with the electriciy which 
they had produced and for which they had no 
consumers. Birlas were given an assurance: 
"You put up your industry and we will give 
you power." And yet they were asked to pay 
more than the Hirakud rate. And they came in 
at a time when there was no consumer. 

Therefore, to say that the whole district is 
starving, that the whole thing is a farce 
because the people are not given electricity is 
all wrong. I say Mr. Rajnarain, who comes 
from that district, should know the real facts. 
The whole of U.P. did not have a single big 
industry. This was the first time when he 
came there and it is the last time he will be 
there, I tell you. There has been a cluster of 
business around Mirzapur, Rihand and 
Chopan. It is a big industrial centre and 
except for Kanpur it is a big industrial area in 
U.P. 

Thank you. 
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THE VICE-CHAIRMAN (SHRI AKBAR 

ALI KHAN): What is this about? 
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THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN): Sometimes we have to tolerate 
Mr. Rajnarain. 

SHRI RAJNARAIN: Sometimes we have 
to tolerate Mr. Pande. 

THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN): Otherwise time will be wasted. 

SHRI RAJNARAIN: This is the 
parliamentary practice. 

SHRI D. L. SEN GUPTA: Mr. Vice-
Chairman, I am sorry that an important 
matter like the Hazari Report is being 
allowed to be misdirected and miscarried.    
It    is    an     unfortunate episode that if 
somebody starts with a Biila debate it also 
ends with Birlas. I think the Hazari Report     
contains •omething much more    serious    
than that.   Birla is an instance. That is not 
the conclusion.    We have got to see from 
the  Report how the    Planning Commission 
and how the Government of India were 
violating the Directive Principles in relation 
to our national economy, how the cardinal 
directives in the Constitution of India have 
been violated,   how   our  national  economy 
was allowed to be concentrated in the hands 
of a particular group or family of 
industrialists.    That is  the    point and that 
is the danger.   We have got to decide how 
that  danger can      be obviated, how we can 
come out of the situation, how best we can 
turn the corner. My friends supporting 
obvious-ry the case of Birlas there were sug-
gesting  how  many  men  Birlas  have 
employed.    Had there been no Birla, there 
would have been a void in the country.   I do 
not understand this. It is a vicious circle.   
Who knows that but for these Birlas, but for 
this corrupt and ill-advised policy     of     our 
Government,   the  national     economy 
would have prospered more? Here is a point 
in this Report which says that Birla gets 
licences not to carry them through, but to 
block the others. This is  a  serious  charge.    
Birla  has been allowed  monopoly   of     a      
particular group of industries or a major 
share in  an  industry  to    the    serious pre-
judice of our national growth, because the 
people feel diffident in    entering 

into the area of competition of Birlas, who 
have already the control. That is the 
difficulty. That is the aanger. 

Now, I would like to indicate from this 
Report itself and that will serve as a reply to 
my friend, one-time socialist, Mr. Suresh 
Desai. He says there are three types of 
business houses which require licences. Yes, 
Dr. Hazari knew that and he has indicated it in 
paragraph 10.2 of his Report:— 

"The licensing Committee granted 
approval for 375 applications, of which 
investment data available for 240. These 
240 applications involved an investment (in 
capital equipment) of Rs. 246 crores with 
an import component of Rs. 159 crores. If, 
on a rough and crude basis these 
investment data are boosted prorata for all 
the 375 applications approved, the total 
investment (in capital equipment) and its 
import component would be Rs. 384 crores 
and Rs. 248 crores, respectively." 
Then comes para 10.3 and I see these 

things so far as this Chapter is concerned. 
"The pace of Birla advance was 

moderate in 1957 and 1958, considering 
that it was the second largest group in size 
and already had the largest number of 
companies, more than 300. The build-up of 
momentum started in 1959 and the break-
through came in 1960. There has been no 
looking back since then. Over .these 9J 
years, the Birlas applied for 228 new 
articles, 267 substantial expansions and 443 
new undertakings (all gross of some multi-
ple counting) and received approvals for 
102, 149 and 124 respectively." 

All these things were known to Dr. Hazari. 
He knew it. But the point is not that. The 
point is, Birla has shown how our 
Government has failed in this vital aspect in 
granting indiscriminate licences to one firm, 
and has indicated how the Planning Commis-
sion should behave. T am referring to the 
recommendations and I believe that Dr. 
Hazari has played the host 



 

[Shri D. L. Sen Gupta] 
for the Planning Commission all right. 
Dr. Hazari was appointed in the Planning 
Commission in July 1966 to conduct a 
study of licensing under the Industries 
(Development and Regulation) Act. The 
study had two objectives —I am not 
reading that. What have been his 
recommendations? The 
recommendations are very very im-
portant. I shall read only 1, 2, 6, 9 and 10 
and I shall indicate therefrom that he has 
given a caution to the Planning 
Commission because of its sleeping 
attitude. It 'may not be connivance. I do 
not go so far as to say that all the 
Ministers are conniving, it might be or it 
might not be. There was a commonsense 
knowledge, I should say, and people 
knew that Mr. Birla has in his pocket 60 
or 70 M.Ps. It is very disgraceful. I do 
not know whether the number has in-
creased or decreased. Now Mr. Birla has 
some Ministers in his pocket. It is 
disgraceful. Nobody is coming out with 
the whole truth. We are left guessing. We 
have n0 choice for Birla or Tata or Dalmia 
or anybody. We want clean industry, we 
want a clean economy. How can that 
clean economy be made possible? Here 
are the recommendations: 

"I. The Planning Commission should 
not confine itself to the laying down of 
end-Plan targets but should also 
indicate which targets are compulsive 
and which are merely indicative. It 
should specify the major priority areas 
and suggest from time to time the 
broad policies on taxation, credit prices 
and allocation of foreign exchange 
required to fulfil the targets set for 
these areas. 

2. Estimates for priority and inter-
dependent areas should be worked out 
for various alternative levels of 
realisable or expected performance. 
The industial aggregations which find 
expression in the plan have to be 
continuously reconciled with 
developments at the level of individual 
firms or groups of interrelated projects. 

6. Regional allocations, small in-
dustry --servations and »>      ies re- 

garding concentration of economic 
power should be built into the in-
dustrial plan and programmes, and not 
left to be determined on 'an ad hoc 
basis. 

9. As compared with industrial 
planning, modification of the scope 
and mechanism of licensing is a 
relatively secondary matter." 

Why Mr. Birla was given so many-
licences is a secondary matter. Planning 
is more important, 

"10. Matching of priorities and 
relative profitability, of planning 
objectives and techniques with market 
criteria and tests, should be th« main 
instruments of industrial planning and 
policy. Social chennelisa-tion of 
investment cannot be achieved by 
reliance upon the one instrument 
alone, be it industrial licensing, 
taxation, 'market mechanism or  any 
other." 
My point therefore is this. What should 

be our attitude towards these industrial 
houses? I do not say that they must be 
scrapped. I only say that we should be 
conscious of their limitations, we should 
be conscious of the mischief they are 
capable of doing if they go on in the 
manner we are allowing them to go on. 
Why are the other industrial houses not 
developing? Why not there be 800 
industrial houses even in the private 
sector? I know that the public sector 
cannot undertake everything. So why are 
not 500 industrial houses growing? Why 
the heavy concentration of wealth should 
be in one particular house? Some g°°d 
friend in this House on behalf of the 
Birlas, I take it, was saying, "No, no, Tata 
has increased many times more." But 
how? There is no comparison between 
Tata and Birlas so far as Dr. Hazari is 
concerned. If Dr. Hazari has said about 
Tatas, our comments would have been the 
same. My comment is not about Birla or 
Tata. My point is, where are the figures? 
Up to 1959 Birla had no dominant 
position. After 1959 he has suddenly 
jumped up.   It    means a boost.   Who 

1323 .«.«.wn, ic L UAJXA SABHA ]      Industrial Planning    1324  
Interim Report on and Licensing Policy 



 

has given this boost? Is the Birla empire an 
ideal one? Certainly not. They are tax-
dodgers. There is a book "T.T.K. and Birla 
House" by one Mr. Debajyoti Burman, and 
you will find there how these Birlas have 
defrauded this Government of India. You will 
find in it how they are cheating the railways. I 
am giving only one passage just to make my 
submission complete—the book is available 
in the market, of course it is not in the 
Library: 

"It has been proved before the Sixth 
Industrial Tribunal, West Bengal, that a 
Birla manufacturing concern maintains a 
number of apparently independent 
companies with the object of escaping tax 
liabilities. Mr. Sailesh Sengupta, Judge, Six 
Industrial Tribunal, in his judgment 
delivered on January 22, 1957 said: 'The 
case supported by the Union is that the 
Paper Distributors Ltd. and a bunch of ether 
companies were floated by the same group 
of persons to carry on the same type of 
business as agents of. Orient Paper Mills 
Ltd which was a paper manufacturing con-
cern. To all appearances these several 
companies were independent units but in 
fact they were all chips of the same block. 
They were so split up with the ulterior 
object of escaping liability for income and 
super tax and keeping the employ-yees 
under the heels of the Maliks. Nominally 
attached to one company, the employees 
were made to work for the other companies 
as well. The company strongly repudiated 
the union allegation that the Paper 
Distributors and the other companies were 
parts of the same concern kept in isolation 
out of fraudulent intentions. They were in 
fact independent and separate concerns. I 
have evidence before me that employees of 
one company were transferred to other 
companies. It is hence clear that the 
transfers were made in the interests of the 
companies anr< -~ot out of consideration 
for the er   •' vees.   Unless there was 

a common denominator or connecting link 
behind the facade of absolute 
independence no such transfers could be 
arranged.' 

In this case, Mr. B. P. Khaitan, Solicitor 
for Birla concerns appeared on behalf of 
the Paper Distributors and Mr. D. L. Sen 
Gupta, Advocate, High Court, for the 
employees. The same old story of hiding 
vital books of accounts was repeated in this 
case as well. The Judfge remarked, "The 
Union called for th« godown books 
amongst others. The company was directed 
by the Tribunal to produce books and 
documents which might be in their 
possession. The godown books were in 
their possession but were not produced. 
The Tribunal is free to make the 
presumption that if they were produced, 
they would have been found to be 
unfavourable to the cmpany's case.' 
A cash book written in Marwari script 
which none of the witnesses could read 
was produced but it was useless. The case 
of closure of paper business must hence be 
discredited. On the collapse of thi* plea, 
the company has no case at all." 
Mr. Bhuwalka asked: when there are 

different companies, how could Dr. Hazari 
come to the conclusion that they are of 
Birlas? Though they are separate entities they 
can be Birla concerns because the controlling 
authorities are the Birlas. These are all 
subterfuges. 

SHRI M. M. DHARIA: Sir, since two days 
we have been discussing the Report of Dr. 
Hazari and also the Birla Empire is on fire. 
When we have been discussing this Report, I 
am really concerned that the admirers of the 
Birlas are under the feeling that it is being 
done by some responsible or irresponsible 
Members because of their bias against he 
Birlas. I would like to make it very clear that 
tht discussion is not out of any bias towards 
any individual or any group. There is no 
doubt that for the Industrial adv      ^ment of 
this country we 
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[Shri M. M. Dharia] 
have accepted the principle of a mixed 
economy and therefore that principle stands. 
Along with the public sector the private sector 
is bound to remain. But at the same time we 
have also accepted some other principles. In 
this country of ours we have decided that a 
socialistic structure shall be our aim. It will be 
the democratic socialism that we want to 
establish "in this country. And when we say 
that we want to establish democratic 
socialism, then naturally some curbs and 
restraints on the private  sector  are  followed. 

Many have said many things. Some of the 
admirers like Mr. Chinai and •thers have said 
that for the industrial growth of this country, 
why one Birla, oae hundred Birlas are neces-
sary. There is the industrial growth of the 
country at one end and there is the socialistic 
objective 'of the country at the other end. If 
that conflict takes place in between these two, 
Sir, I would like to submit that social 
objectives are more important for this country 
than industrial progress which is sought by my 
friends. I feel, when I speak of social objec-
tives, that industries are a part of social 
objectives. But industries cannot dominate our 
social objectives, and that is the real trouble. 
"When several comments come against Birlas, 
I can appreciate the irritation of the admirers 
of the Birlas for several reasons behind that. 
Without exposing thpse reasons, because 
everybody is aware of them, I would like to 
say that today there is a feeling in this country 
that this growth of the Birla Empire is not 
only not limited to industrial purposes, it has 
also crossed the limits and the bounds. It was 
said that the Chief Ministers are competing 
amongst themselves—if the Birlas are taking 
advantage of the position, what can we do? 
Sir, the Chief Ministers of States are compet-
ing in inviting Birlas. Such a power has grown 
of the Birla Empire and that is nothing new 
about a monopoly. We are against the build-
up of all these 

•monopolies in this country, against a power of 
this type which makes the Chief  Ministers   to   
compete   amongst themselves.    The very 
reason why    I have come forward against the    
admirers of Birlas is enough cause for me to 
see that this monopoly does not grow.    The  
Chief Ministers   compete with one another 
against the interests, of the people. What is the 
Chief Minister?   The Chief Minister is not 
only an  individual,  he  represents  four  or 
five crores of the people from h's State and  he 
has to  do it  at the cost   of the  people.  When  
Birlas    who    hart quoted at Rs. 2.80 pai'ie 
per tonne get the contract from the Kerala 
Government at Rs. 1 per tonne, at what cost it  
has  happened?     That  is,  Re.   1.80 would 
have gone to the people     of Kerala.   They 
had to forego it.   It is because  of    their    
growing     empire. There is nobody else    to    
look after that.     There is a   feeling    in    this 
country and it is on this ground that I am here 
to oppose     this     grwing monopoly.   I am 
here to congratulate my friend.    Shri  Chandra    
Shekhar, who took a very bold step and lead in 
this matter.    He has    brought    this matter 
before this House.   I am also proud  of  this  
House   because      this House can appreciate 
to the feelings of the Members and the     
people at large.    We  know how  these     
Birlas have grown up.   In the year 1942, the 
total assets of the Birlas were     not even to the 
tune of Rs. 30      crores. These  Birlas have      
crossed Rs.  300 crores and all this is white     
money. I do not know about the black money. 
Somebody may  ask,  "How do      you say it?"   
They     may       say       that this  man is  
making an      irresponsible allegation.   I have 
here the report about the election of Mr. 
Morarka.    In that parliamentary constituency, 
nearly   500  jeep   cars   and   vehicles   were 
moving.    (Interruptions) Let me have my say. 
AN HON. MEMBER:    Why not? 

SHRI  M.  M.  DHARIA:   Every  day 
nearly Rs. 1 lakh were spent on the 

|  vehicles  and such  other  articles. As 
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per my information, nearly Rs. 60 lakhs have 
been spent by the Birla group in that 
constituency. As per the election regulations, 
not more than Rs. 25,000 could be shown as 
expenses. Wherefrom did this amount come? 
It has come from blackmarketing by Birlas. 
Otherwise, they could not have spent this 
much amount. 

Sir, these Birlas were in the company of 
Gandhiji. I am reaJy sorry. If Gan ihij i had 
been alive today, what | he would have felt, 1 do 
not know One of the able represtntatives of 
Birlas .   .   . 
m SHRI TRILOKI SINGH: (Uttar Pradesh): 
He was never in the company of Gandhiji. Let 
me correct you. 

SHRI M. M. DHARIA: That is very good. I 
thank you very much. I thought the 
impression was otherwise in the whole of the 
country. I am thankful to Mr. Triloki Singh 
for giving me this information. As per my 
information, he was in his company. 

Anyway, Sir, the point is that one of the 
able representatives of Birlas had been to me 
after this Report was sought to be brought 
before this House. Of course, I had to give 
him some time; I am a representative of the 
people. He came and was with me for one 
hour. He could not convince me on one single 
point. Before going, he asked me, "Mr. 
Dharia, will you accept one fact about these 
Birlas? They are the most patriotic 
industrialists in this country. Will you also 
accept that the Birlas are not at all now in 
need of indus-.tries? They do not want money. 
They have earned much. Why should they be 
in that way discussed in the House? Why 
should their name be defamed in the House?" 
I told him, "I ask you, gentleman. If you are so 
much conscious of that, if the Birlas are not in 
need of industries or in need of money, if the 
Birlas were definitely nearer to Gandhiji, do 
they at least remember  the     advice     given     
by 

Gandhiji? The idea oi Gandhiji was of 
trusteeship. Birlas who are not now in need 
of money or in need of industries, are they 
prepared to declare their whole proper.y or 
their whole industries as trusts? I am pre-
pared to work on that trust and see tha ' in 
this country a new era is opened." But that 
gentleman had no reply.   These are the 
Birlas. 

Sir, two years back I was in America. 
When I was there, I was fortunately in one ho 
.el where there was a conference of 
industrialists. And one Mr. Vogan happened 
to be at my table where I was having my 
meals. I just discussed with him about India. I 
came to know that that gentleman had 
travelled in our country too. He said, "Mr. 
Dharia, We are proud that your country is 
going ahead." I asked him, "What about the 
industrialists? Whom do you appreciate?" He 
said, "We appreciate your Tatas and 
Mafatlals." I asked him, "What about our 
Birlas?" He said, "About Birlas? Mr. Dharia, I 
have travelled the whole of your country. May 
I say one thing in the language of your 
country?" I said, "Yes." And that gentleman 
said, "The Birlas are banias first and then 
industrialists. They are not a reliable people. I 
am not prepared to trust the Birlas." So that is 
the image of the Birlas outside. 

Sir, in this country, the Tatas are also 
having their products; the Mafatlals are also 
having their products. About quality at least 
we can say; I am not entering into other 
aspects as to how they have secured their 
licences. But so far as the quality is 
concerned, we can believe the Tatas and the 
Mafatlals. But so far as the quality of Birla 
products is concerned, what is that quality? 
What are these Ambassador cars? I have said 
once in this House that in the Ambassador 
car, except the horn every other part gives 
noise. 

SHRI S. S. MARISWAMY (Madras): The 
horn also. 

SHRI M. M. DHARIA: The horn does not 
give noise. 
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THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN): 'Except the horn' he says. 

SHRI M. M. DHARIA: Of course, in this 
Birla Empire, I am now happy that at least 
those horns may not be giving noise. But there 
are some horns somewhere including in this 
House which are making noise. Anyway, it is 
how the Birlas manage. Sir, the point is: 
Where do we want to go? What does this 
country intend to stand for? What is our 
pledge to the people or our obligation to the 
people. Let us be absolutely clear. In this 
country we shall not allow these monopolies 
to grow. We shall not allow a danger to be 
created to our democracy and , socialism. 
Today these growing monopolies of Birla are 
a danger to the democracy, to our socialism 
and that is the reason why we demand from 
the Government curbs against these 
monopolies. We say that an enquiry should be 
held. 

Now what are the ways and means adopted 
by these concerns? The Hazari Report is not a 
complete report. I am aware of that position. 
But at the same time it is not an interim 
report also. If I may refer to Mr. Hazari's 
introduction to this Report, he says: 

"The aggregate statistical data on 
licensing relate to the calendar years 1959, 
1960, 1964, 1965 and January-June 1966. 
The data on the Birla Groups cover the 
period 1957—June 1966. The coverage of 
capital goods data is indicated in 
appropriate places. The rlnaT report will 
include aggregate licensing data for 1961 to 
1963 also, and the entire data will be 
analysed in greater detail by industries, 
States and groups." 

That is, whatever is contained in this report is 
not incomplete. It is absolutely complete and, 
besides, further more data is to be collected. 
The data which have been made available to 
the Hazari Committee today cannot be 
conclusive but it is indicative. And what does 
it indicate? How did these Birlas  amass    
wealth?    Mr.     Suresh 

Desai says that what they have secured are 
not licences but approvals. It is true that 
approvals are not licences. We know the 
difference between approval and a licence. 
No sooner you secure an approval you block 
the way for others. These people without 
making any investment block the road for 
new industrialists to enter into this field. 

Sir, im this context I have to     say 
something about the ways and means adopted.    
In Delhi,  Sir,     there    are three types of 
Embassies: (1) Foreign Embassies,   (2)     
Embassies    of    our States,  and   (3)   the 
more    powerful and effective embassies of 
the empires of these- industrialists.   They are 
having their contacts.   Even today I find them 
sitting in the Galleries.    These Embassies  are  
most  effective.     They are having first class  
accommodation in hotels.    They  are    having    
their rooms reserved in the Asoka    Hotel and  
the Oberoi International    Hotel. In these 
hotels they entertain everybody with whom 
they are related and from  whom  they  have     
to     extract something.    They are     having    
first class contacts with the officers.   I am 
sorry to  say that  the I.C.S.   officers, who 
have no future after their retirement,  are the 
best friends     of such industrialists.    They 
get    promotions. They get more pay. If they 
are getting Rs. 4-5 thousand here per month, 
they get Rs. 10,900 per    month with these 
industrial concerns,    and    that too,   without     
taxes.    General  Kaul, who had to retire from    
Army, wis appointed by Mr. Teja on a 
monthly salary of Rs. 20,000.    If such a 
bright future is offered to these I.C.S. Officers 
who control these empires, who control these 
executive rights,    they art bound to be in 
favour of     such capitalists   (Time bell    
rings")   Since I have no time at my disposal I 
may make my submission in very short. I 
would like to say that the ways and means 
which are being    adopted by these 
industrialists, have created   the real danger to 
our democracy.   I am not against anybody 
being    defeated. But the ways and means 
adopted, an 
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amount of Rs. 50 lakhs of blackmarket money 
being used to defeat a particular individual is 
a matter of serious concern for me. This 
democracy is not going to allow this sort of 
thing. If these gheraos come about, and if 
there is anybody to be blamed for these 
gheraos, it is this functioning of these 
industrial houses that shall have to be blamed. 
In this context we shall have to look at all 
these problems. Therefore, on my amendment 
I have to make the following submissions. 
Firstly, the Monopolies Inquiry Commission 
report has been received by the Government 
in the month of October 1965. That report 
contains a draft legislation. From my point of 
view that draft legislation is not complete. It 
is evasive. So it should be properly drafted 
and a legislative measure should be 
immediately introduced by the Government 
by the end of this session. A Monopolies 
Commission on a permanent basis should be 
immediately appointed after that legislation is 
passed here to watch the monopolies. 

My second submission is regarding the 
enquiry into all the affairs regarding the ways 
and means adopted by these industrialists, 
particularly by the Birlas. That data is 
available. Somebody might say that he is not 
the only thief. But instead of waiting for all 
the thieves to be apprehended, why not start 
prosecution against the one who has already 
been caught? The ways and means adopted 
should be enquired into so that the road is not 
blocked for other industrialists, to see that 
preferences are *ot given to such people who 
are having their contacts, to see that social 
objectives are properly implemented, to see 
that these monopolies do not grow, to see that 
there is a balanced regional development 
throughout the whole country, to see that our 
scions are not compelled to go to these 
industrialists at any cost. Now in their 
contract with the Birlas the Kerala 
Government had to say that labour 
legislations would not be made applicable to 
the employees. Is it not deterimental to the 
interests    of the 

poor employees? We shall not allow it to be 
done. And you say, "What can we do?" What 
does this Parliament stand for? It stands to 
protect the interests of the people, and 
anything going against the interest of the 
people shall not be tolerated by this 
Parliament. 

To enquire into all these affairs a 
Committee is absolutely necessary. That 
committee should be a committee of not only 
experts but some non-official Members of 
this Parliament should also be attached to it. 
This Committee should be asked to submit its 
report within three months after its 
appointment. 

Sir, it was said that if Birlas were not here 
we couid not advance industrially. It is not 
correct. It is not the Birlas who are running the 
industries. It is our workmen, our' technicians, 
our experts in these industries, a patriotic lot, 
who have to be taken into confidence. They 
will run    these industries. 

Then my third submission is .   .  . 
THE VICE-CHAIRMAN (SHRI AKBAR 

ALI KHAN): Last submission. 
SHRI M. M. DHARIA; These are my 

submissions. On my amendment I will not 
speak. Then pending enquiry these Birla 
group of industries should not be given any 
further licences. I am happy that the hon. 
Minisler has made the position very clear. I 
would congratulate him and the Minister of 
State also for taking this very reasonable 
attitude in the matter. 

THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN): Now you must finish. 

SHRI M. M. DHARIA: I am finishing. 
Finally, I would request the hon. Minister that 
it is in this light that he should make a 
categorical statement in the House. Then 
alone this debate should come to a conclusion. 
Sir, I have done. Thank you. very much. 



 

SHRI    RAMACHANDRA    MENON: Sir,  
we  are  now  at  the cross-reads. We  are not 
sure how our    country should advance.   I am 
glad there are people, there are friends on 
both sides of the House who very seriously 
take up   this   issue,  who  want  to     know 
what our social objective    should be. There 
was the old    resolution which definitely laid 
greater emphasis on the State sector.      From 
Ram Rajya    to democratic socialism we have 
slowly passed through various stages without 
a clear social objective.   We have not been  
able to really  build    up     our economy on a 
sound    basis,    on an independent basis.    
Why is it that it was  not     possible?       
Because     this country when it    got    
independence was not very clear about its    
social objectives.    We     were    very    much 
interested   in   the  freedom     of     the 
country,  but we  did not know how we 
should take the country forward industrially.   
The result was the Tata and the Birla plan was 
already there. They had planned how they    
should develop this country in their own way. 
They tried their best to see that the 
Government's  policy turned out     to be a 
policy which helped    their own way  of 
approach.    This is  what has • happened.    
Now we talk about mixed economy.    But 
actually what has happened?   Thanks to 
Pandit Nehru— we must admit it and we are 
proud of it—we thought about heavy indus-
tries, we thought about these industries  being  
developed in  the     State sector and that they 
should take    a commanding position.    But 
what has happened?   During    these years    
we have been slowly going    away from that.   
I know how in the case of fertilizers,  we   
have   given  up     our  old stand, how in the 
case of oil we are giving up our stand, how 
some of the basic industries themselves are 
being handed over to the very people whom 
we are now attacking.    This is what has  
happened.    The  policy     of  the 
Government is not very clear.    They are  not  
definite  and  this     indefinite stand of theirs 
has helped all monopolists to grow as much 
and as quick as possible, with the result that    
the ^entire structure which was sought to 

be built up, has now almost coilapsed? The 
Industries Act laid down clearly how 
monopolies should be prevented, how medium 
and small-scale   industries should be 
encouraged, how new entrepreneurs     should     
come,     how development on a widespread    
basis should take place in different regions and 
how to boost up technology   and economic 
improvements. 'Nothing has happened.    
Every  promise  has   been given up.    What 
do we see?    Monopolies have been created.   
Big industrial houses have    become    
monopolists.   We speak so much about socia-
lism.   We have unashamedly gone and 
secured  foieign  collaboration  for  almost 
every industry, industries      for which     we      
do not require        collaboration, which can be 
set up nere without the help of anybody.     
There are    3,000-odd    collaborations     with 
foreign concerns.    What for, I do not know.    
From lipstick    to    anything, from baby food 
to anything, we have gone to the extent of 
opening the gates for  foreign  capital  and  
asking     for assistance.   This is what has 
happened. We must seriously consider what 
the Government policies have done to the 
economy   of  the   country.     By   your 
policies  you  have  encouraged monopolies 
both foriegn  and Indian.     By your wrong 
policies, you have allowed the imperialists' 
capital to come back. And it must be 
remembered that at no   period   in   our   
history  has   there been so much of foreign 
capital investment  in   even  small  and  
traditional industries.   For example, if you 
allow Lever Brothers to come in, you can 
certainly understand that Mysore soap or 
Kerala  soap has no future.    But this is what 
has happened.   The monopolists are allowed to 
penetrate into every section.   Even in the 
traditional industries they come in.   Foreign 
capital also comes in and they come together.    
The  result is     the     entire attempt of our 
small people to industrialise,  every attempt of 
theirs, htw been completely throttled such 
activities.    The report is a very restrained one.    
The language is very carefully chosen and a 
good deal is left to otir inference.   Dr. Hazari 
has pointed out that  it is  not  merely a  
question  of 
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licensing but the wrong policy of the Government 
that has helped the monopolists to grow. What 
more is required than this? This document points 
out that the policies of the Government have been 
wrong. For example, take page 25 where he says: 
"I hold this view because most of the defects of 
licensing policy appear to have arisen from 
planning deficiencies though administrative 
complications too, have made their contribution." 
This is the fact.. The strategy of industrialisation 
has not been properly worked out and all the 
,5teps that we have been taking are to blow up that 
strategy we set out in the Industrial Policy 
Resolution. The result is we have got monopoly 
capital and this capital thrives at the expense of 
every backward section. 

Now there has been a complaint that 
various State Governments are invit 
ing  the  Birlas.     The   licence   is  not 
given     by     the  State     Government. 
Licensing is done here.   For example, 
take  Titanium  steel in  Kerala.    To 
day it is to be taken up by the Birlas. 
But why not the State take it up?   It 
is a very important project and the 
Birlas want to start this Rs. 30 crore 
project.   This can very well be taken 
up by the Centre in the State sector. 
You won't do it.   For long, from1 th* 
British period up to now, we     have 
betn the raw material reserve. Even 
now we continue to be in this unfor 
tunate situation.      Small    industries, 
cashew industries, beedi industries and 
such   other   industries   are     there   in 
Kerala. But you will not in any way 
lift your helping hand to set up new 
and advanced  industries  in     Kerala. 
This unfortunately is reesponsible for 
all   these   big  industrialists      coming 
there.   Licences are given by pou and 
if they comt there with licences,     we 
don't say "Don't start your industries 
here."    We  require  industries.      But 
what     has  happened?     When   Birla 
•tarts his    Rayon's industry there, he 
will   have   only   pulp   there   and   tht 
yam  will  be  produced      somewhere 
else. He does not       want 
:io industrialise that place.   New subsidiary 
industries cannot come up. It 

should be the policy of the Government to 
see that regional disparity is avoided. That 
you do not do. And for us, we feel there has 
been no difference between the Birlas and 
the Government or the Britisher in this sense 
that we continue to be *he most undeveloped 
area, in spite of the 'act that our people are 
hard-working, in spite of the fact that there 
are 1,200 people per sq. mile and there is 
great unemployment, in spite of the fact that 
our's is the most educated area with an 
intelligent labour force. It is the wrong 
policies of the Government which have 
helped the Birlas. You have sown the wind 
and so you are reaping the whirlwind. All 
this shadow-boxing now will not help you in 
any way. You have helped the growth of 
monopolies. You are responsible for it and 
you reap the consequences. The capitalist 
has been allowed full frtedom. He has 
develped into a monpolist. 
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SHRI LOKANATH MISRA (Orissa) On 
a point 0f order. In the morning, the 
Chairman has ruled that he should speak 
from his seat. When he was asking a 
question, he was asked to >u1 it from his 
seat. Is it his seat or he sits somewhere else? 
I am sorry, Sir, he has to speak from his seat. 

THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN): I think so. 

SHRI A. M. TARIQ: Excuse me h.s time.   
I have got a lot 0f papers he^e. 

SHRI LOKANATH MlSRA: Under the 
Rules of Procedure, this is an absolute 
necessity. 

THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN): I agree with you. 

SHRI LOKANATH MISRA: Under the 
Rules of Procedure, thtre is only one 
procedure, that is, you have to speak from 
your own seat; you cannot speak from 
anywhere else. 

THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN): You speak from your seat. 

SHRI A. M. TARIQ: I have <>ot a lot of 
papers here. Please excuse me for this time. 

"Communal    hatred    and    heavy bribing 
of the voters was the order of  the  day.    I  am  
thoroughly  disgusted and am now 'seriously 
thinking   of  retiring  from   political  life. 
What is worrying me *» how to occupy   my   
time.    I   arr   waiting   for the Congress 
Session at Gauhati and keeping  mum  in    the    
meanwhile. The  Malaviya-Lala  gang,  aided  
by Birlas money,  are  making    frantic efforts 
to capture the Congress." This letter is dated 
December      2, 
1926.   Now this is the political aspect 
of Birla House. 

 

 
THE VICE-CHAIRMAN (SHW

AKBAR ALI KHAN): All right; next 
time you must speak from your seat. 
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I want the hon. Minister to give me a 

little hearing. I want the hon. Minister of 
State to listen to me for a minute. Is it not 
a fact that the Birlas had a licence for 
fertiliser factory in this country and yet 
they were trying to obtain another one? 
And they were told that nobody could 
have two such factories. Meanwhile, the 
World Bank Chairman, Mr. Woods who 
is a personal friend of Shri G. D. Birla. 
made a recommendation and on the 
recommendations of Mr. Woods the 
Government of India have asked the 
Birlas to apply for another licence? 

 

 
SHRI      LOKANATH MISHRA 

(Orissa): On a point of order. In the 
morning, the Chairman has ruled that he 
should speak from his seat. When he was 
asking a question, he was asked to put it 
from his seat. Is it his seat or he sits 
somewhere else? I am sorry, Sir, he has 
to speak from his  seat. 

THE VICE-CHAIRMAN (SHRI 
AKBAR ALI KHAN); I think so. 

SHRI A. M. TARIQ: Excuse me this 
time.   I have got a lot of papers here. 

SHRI LOKANATH MlSRA: Under 
the Rules 0f Procedure, this is an absolute 
necessity. 

THE VICE-CHAIRMAN: ( SHRI 
AKBAR ALI KHAN): I agree with you. 

SHRI LOKANATH MISRA: Under 
the Rules of Procedure, there is only one 
procedure, that is, you have to speak 
from your own seat; you cannot speak 
from anywhere else. 

THE VICE-CHAIRMAN (SHRI 
AKBAR ALI KHAN): You speak from 
your seat. 

SHRI A. M. TARIQ: I have got a lot 
of papers here. Please excuse me for this 
time 

 
THE VICE-CHAIRMAN (SHRI 

AKBAR ALI KHAN): All right; next 
time you must speak from your seat. 
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"C^nonanaal hatred and heavy bribing 
of the voters was the order of the 4ay. I 
am thoroughly disgusted fiiwt am now 
seriously thinking of retiring from 
political life. What is worrying me is how 
to Occupy my time. I am waiting fof the 
Congress Session at Gauhati and keeping 
mum in the meanwhile. The Malaviya-
Lala gang, aided by Birlas' money, are 
making frantic efforts t0 capture the 
Congress." 

This letter is dated December 2, 1926. 
Now this is the political aspect of Birla 
House. 
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I want the hon. Minister to give me a 
little hearing. I want the hon. Minister of 
State to listen to me for a minute. Is it not 
a fact that the Birlas had a licence for 
fertiliser factory in this country and yet 
they were trying to obtain another one? 
And they were told that nobody could 
have two such factories. Meanwhile, the 
World Bank Chairman, Mr. Woods who 
is a personal friend of Shri G. D. Birla, 
made a recommendation and on the 
recommendation of Mr. Woods the 
Government Of India have asked the 
Birlai to apply for another licence? 

 

SHRI T. N. SINGH (Uttar Pradesh): 
Mr. Vice-Chairman, Sir, we have had 
quite a long debate and I have listened to 
many of the speeches with great 
attention. I would like the House to 
understand the implications of th* mixed 
economy and the licensing system that 
we have adopted and then come to a final 
conclusion in the light of that. I feel that 
it has been held in certain quarters that 
the concepts of mixed economy and this 
licensing system are bound to lead to the 
result that we see todsv. I remember 
sometime in 1960 sitting at a meeting of 
the 



 

[Shri T. N. Singh] 
National Development Council. Shri 
Jawaharlalji was in the chair, when Pandit 
Nehru expressed grave concern at the fact 
that the rich were getting richer and 
comparatively the poor were getting 
poorer. Now this is what is worrying me 
today. We have not to worry so much 
about this or that individual. I am not 
concerned with that. I think that the 
Administration should take care of it and I 
know it will take care of it. But what is 
worrying me today is that these things 
that are happening today should have 
happened. Now, India has taken great 
strides in the industrial sector. We have 
marched ahead in many sectors of 
industry. There is no doubt about that. But 
the rich are getting richer and the poor, 
comparatively are growing poorer. There 
is a lot of erosion in the wages earned by 
the poor people. The agricultural labourer 
today, I am sorry to say, is worse off than 
before. This is a serious situation and 
there must be something wrong 
somewhere which we should consider, 
understand and see what can be done to 
remedy the position. 

Sir, I had occasion, for a brief period of 
some fifteen or sixteen months, to look 
after the affairs of the Industries Ministry 
and being a great believer in diffusion of 
ownership and dispersal of ownership, I 
tried 'to see what could be done to ensure 
that there is no concentration of 
economic power in a few hands. What is 
the difficulty? If one tried to look at the 
licensing procedure and the process of 
dealing with the various applications, 
One would see that it so happens that 
there are certain applications which do 
not fulfil the conditions and requirements 
laid down by the rules and that these 
conditions are being fulfilled only by a 
few applicants from a few firms. Natu-
rally these few firms get the licences. 
That is how things happen. 

If you do not give licences to those 
firms what happens? The industries do 
not get started and the Government and 
this House get worried. Then it is 
suggested that since the private sector is  
not  coming,  we  should  ask     the 

public sector to do the job.   And the 
public sector comes and takes up the job.    
Then what happens? Naturally being new 
to the line, it makes mistakes and then this 
House, every section of the House I am 
sorry to say, pillories the public sector.    
The only remedy to my mind, to this 
concentration of wealth in a few hands is 
to have less rigidity in our plans.    Ws 
have  applications  from  the     private 
sector, but they can be limited I may give 
you one instance.   It was noticed towards 
the end of the Third Plan, or may be 
towards the middle of that Plan, that we 
had not developed adequate steel casting 
capacity.   That was to be done   in   the   
private   sector. There were not many 
people in that line and it had not come up.   
There was mo provision in the public 
sector to stant this industry.    What was to 
be done?   We called a meeting of all the 
steel  casters  and  of the  various 
applicants and asked them, "What are you  
going    to    do    to expedite this thing?"    
It has the  to be  expedited because without 
steel    castings it is not possible to carry 
on and we will have to import them and 
that means great pressure on foreign    
exchange. Therefore we     called     them      
and sought     their      assistance.   But 
they did   not   come   up.     They   will 
come only      in      those    industries    
which give them good profits.    That is in-
herent in .the private sector. They are 
attracted only to industries      which make 
profits.   That is no fault       of theirs.    
They go only 'to    industries where there 
are profits.   They are not attracted to 
industries which though they have higher 
priority, do not have the profits they 
expect.    This is one case which came in 
my experience. Nobody came up to make 
these steel castings. When I asked. "What 
about the public sector?" Promptly 
somebody said, "There is no provision    
in *n* Plan and so you cannot have it in 
the public sector.'' Then how do you pre-
vent this concentration? 

This House, I must say, in its desire to 
pillory the Government Or the Minister 
has condemned the public sector.    I have 
been a sorry witnessr 
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looking helplessly at the manner in which 
the public sector has been run down. 
There is no hope for the public sector 
today. Such is the situation. I would 
appeal to all Members and say let us be a 
little more foregiving. Let us be a little 
more considerate to the public sector. 
Alter all, this is a new line, a new 
experiment, a new way of life this 
country is adopting. It was Shri 
Jawaharlal] i who showed us this new 
way, the way of the mixed economy. We 
are creating the public sector which 
should be holding a dominant position in 
our economy and yet we are allowing the 
private sector to grow. Still everyone in 
this House has run down the public 
sector. Where is the hope? I will not be 
surprised and here I give this warning 
that. .. 

THE VICE-CHAIRMAN (SHRI 
AKBAR ALI KHAN): Not all, Mr. 
Singh. 

SHRI T. N. SINGH: I know there are a 
few noble exceptions, including you, Sir. 
But I have witnessed this kind of thing 
going on and we think that yet we can 
rescue the economic process which is 
inevitably leading towards the dominance 
of the private sector. I give this warning 
that the day is not far off when all of us, 
even the great advocates of the public 
sector, will join together and say that the 
public sector has failed ana we will say: 
"Transfer them to the private sector." That 
is where we seem to be going. I am 
saying this with real sorrow and sadness. I 
feel that the only saviour of this country 
where there are millions of people who 
are living on the verge of great poverty, 
people who can hardly get two meals a 
day, is diffusion of economic power. This 
country cannot tolerate cencentration of 
economic power in a few hands. Sooner 
or later there is going to be a cataclysmic 
revolution, I am merely giving this 
warning. I have no hatred against 
anybody, no prejudices against any 
people, be it Birlas or anybody. This is a 
very small point according to me. What is 
more important is, we should know where 
we are going and where  we  want  to  go.    
And if tor 

some reason we are not going in the 
direction that we want to go, it is high 
time that we sat up and thought as t0 
what we should do to proceed towards 
our goal. 

Take for instance this licensing busi-
ness. You say so much is allotted for the 
private sector. Applications are invited 
and they come up and in that melee of 
people who are running for licences only 
those get licences who have got larger 
resources. I remember in the Planning 
Commission as a Member I had the 
misfortune to be asked to face a 
delegation of the Federation of Indian 
Chambers of Commerce who accused me 
of standing in their way of getting 
licences and I had to explain to them why 
licences were not forthcoming, why we 
wanted dispersal. Why should a few 
people alone get the licences. But there 
was the hard fact. We had given licences 
to a large number of people, very small 
men and they could not implement the 
licences. Their plants were not coming up. 
Luckily for me I had the answer ready 
with me. I could also produce a number of 
cases where the bigger business houses—I 
am not talking of any individuals—had 
licences in their pockets lying unimple-
mented for eight or nine years. Is it not a 
fact even today? I ask the Minister. Even 
today there are licences lying in the 
pockets of a few people for the last eight 
or nine years. And what has been the 
result? When the Third Plan was to 
commence by that time all the licences for 
almost al] the targeted capacities had been 
issued except in some sectors and yet 
there was pressure for more licences. 
Today when there is a little slump, a little 
recession, everybody blames the Gov-
ernment. Why? In those days I remember 
the FICCI delegations came to me 
pressing for expeditious issu* of licences. 
All these days people belonging to the 
industry have been pressing for quick 
issue of licences. And when licences are 
issued an* they do not set up industries 
the Government again is blamed for the 
recession that has occurred. You cannot 
have it both ways.   How are the liccm- 
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[Shri T. N. Singh.] ces given? First    
condition    is—You must have foreign 
collaboration.   And every foreign 
collaboration must proceed On the basis 
of progressive manufacture and    
progressive manufacutre means 80 to 90 
per cent imported components in the 
beginning with only 10 to 20 per cent 
indigenous and gradually you go up with 
the indigenous consent. We say in five 
years we should have   hundred  per  cent     
indigenous content.    Can any licence 
stand scrutiny on that ground now? 
Nobody has been able to keep to the 
schedule. And then there is pressure on 
foreign exchange resources.      Everyone    
wants imports on maintenance account.   
We are today borrowing    hundreds     of 
crores, for maintenance imports pur-
poses, for the purpose 01 running our 
factories.   That  is the position.   And yet 
licences must be expedited.    We cannot   
run  our  factories beause  we have not 
got the foreign exchange and yet we must 
go on licensing and adding to that 
burden.   If somebody had the 
impertinence like me to point out these 
things he is thought to be standing in the 
way of industrial progress. I am saying 
all this with a sad heart; I feel very 
strongly about this. 

I feel there is no way out for this 
country except     self-reliance.     This 
"business   of  progressive manufacture, 
this high import content, this rush for 
collaboration, te not going to lead us to 
our economic salvation.   We must rely on 
ourselves.   That has been my theme all 
these years.    And what a glorious 
spectacle we had when Pakistan   invaded   
this      country?    These very 
industrialists came to    me  and said  that    
they    would    have    their manufactures 
on the basis of hundred per    cent    
indigenous    content.    And  what 
happened    after three    or four months?     
Everyone   started   pressing for imports. 
And today we are borrowing from the 
World Bank for even maintenance 
purposes.   We are almost bankrupt. Is it 
not true that      even for running Our 
factories we have to borrow?    So it is 
time that we sat 

up and reveiwed the whole position. 
Therefore I welcome this    discussion but 
let us not be misled into going into 
individual cases.   I am no advocate of any 
particular business house.   I have my  own  
well  known  views.    In the time   of   
Jawaharlal   Nehru    almost everyone  of  
us  was  a  socialist  but today I do not see 
many.   At the time of the Pakistan invasion 
everyone was a great patriot saying that 
they will manufacture    without    imports    
but today there is nobody who says he can    
manufacture    without    imports. And if 
somebody talks of self reliance he is 
supposed to be out of his mind. That is the 
position now.   So I would suggest that 
there is no way out except self reliance.   If 
this craze for industrialisation goes on as it 
is—and in that everybody is guilty—if this 
craze for attacking the public sector day in 
and day out goes on there is no way out.    
It  is  no  use  complaining,    we have got 
to revise 0ur attitude.    It is all right that we 
shall get publicity; in  the     newspapers  
and  our names will be in the headlines  
saying that so and so has attacked so and so 
but it is not going to solve our problems. 
(Time bell rings)  I am a disciplined man, 
Mr. Vice-Chairman and I will not take 
more of your time. I am grateful to   you   
that   you   have   given   me this 
opportunity.    But I want to say this.   We 
have got to have a     fresh look on many of 
our problems.    W« have come to a pass 
when we cannot have our industries unless 
foreign aid comes to us and we cannot start 
any new industries unless we receive som« 
foreign   collaboration.    That  is  what has 
happened.   There is no use blaming   the   
Licensing   Committee.    The Licensing 
Committee was issuing the licences  or 
letters  of  intent  as  part of its duty.   We 
had what is called a Foreign Agreements 
Committee.   It is a    new    Committee.    
That    Foreign Agreemen's Committee had 
the right to    approve    the    agreements     
with foreign   concerns.    Not  only that;   it 
had   the  right  to   approve  the  right of a  
for°itm concern to corns .+o  ?n agreement 
with somebody here.    So 



 

they went about searching for somebody hejre 
as partners so that the licence could be got but 
at that time I remember—it is no use blaming 
the Government now—every section of the 
House was saying that we were behind our 
Second and Third Plan schedules and that we 
must go ahead with industrialisation. 

We have talked here 4oday about the 
provinces vying with each other. What can the 
poor provinces do? They have their own 
problems. I come from a very poor part of 
Uttar Pradesh, the Eastern U.P., and I know 
what pover.y is. if I were to go to Bombay or 
Calcutta I see these big palaces and the huge 
factories belching out smoke with the average 
wage of the worker being Rs. 150 to Rs. 200 
in these factories. I come and see things in 
Delhi, these big palaces and then I go to my 
own State. I want somelhing like these in my 
own State. What is wrong in that? Then, the 
States compete with each other and the private 
sector gets the advantage. The thing that is 
wrong actually is in our attitude of mind. We 
must change that. We have forgotten Gandhiji. 
We have forgotten Swadeshi. We are only 
relying on foreign aid and foreign 
collaboration. If all this goes on, we cannot 
progress. 

I say it is possible to rely On ourselves 
today without any further notice. We can do it. 
I appeal to all the sections of the House today. 
I think I am old enough to make that appeal. 
Time is not there for much of the mud 
slinging that is going on today in the country. 
We cannot afford to abuse each other. We are 
hard pressed for time. Things have to be done 
quickly. There are all kinds of problems. 
There are enemies hovering around us. There 
is also the shadow of a third world war in the 
firmament. Can we afford to lose time in little 
pleasures of abuses of each other? Whom does 
it benefit? Have w? cv«r thought about it? Is it 
not benefiting the enemies of the coun- 

try? Therefore, at this hour of crisis iii the 
country I appeal to all sections of the House 
that let us remember that there is a paramount 
interest that has to be protected and I assure 
all the sections of the House that tht Congress 
is second to none .   .  . 

SHRI BHUPESH GUPTA (West Bengal): 
Are we to put vermillion on the head of Birla 
or members of the Birla House? 

SHRI T N. SINGH: Please, I hav* not 
disturbed you. Everyone wants that the case 
of the poor people should be fully heard and 
they should be protected. They have got the 
first priority in all our things. Daridra 
Narayan is the real Narayan. We have to pay 
obeisance to him and I want all of us to join 
together in this noble task. I say the sands of 
time are running out and there is not much 
time left to set our house in order. Thank you. 

THE VICE-CHAIRMAN (SHRI AKBAR 
ALJ KHAN): I appreciate your appeal. 

SHRI BHUPESH GUPTA:    Cry of 
an oppressed soul. 

SHRI M S. OBEROl (Bihar): Mr. Vice-
Chairman, with your permission, I rise to 
speak oh the Hazari Report and I want to make 
a few observations before I make my 
comments. I must compliment Dr. Hazari for 
the trouble he has taken and for the way in 
which he has minutely gone into the statistics 
and other details. While going through the 
terms of reference, the main object of 
appointing Dr. Hazari, I find, is to streamline 
the licensing system and to point out the 
shortcomings in relation to 'the Industrial 
Policy. That is the main feature which I find in 
the terms of reference, but in his Report he has 
given complete details of the licences granted 
to all the big and small industrialists like the 
Birlas. Tatas, Martin-Burn, Walchand. Bango, 
Thapar and International  Combines,   etc.    
The  Report 
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[Shri M. S. Oberoi] before us is an interim 
one, which was submitted in early August 
1966 and was followed in mid-September by 
a supplementary note. The hon. Minister for 
Industrial Development has informed the 
House that the full report will be in our hands 
in the next six months' time. I am sorry that 
the Government was to yield to the pressure 
of some Members of this side and that side of 
the House to place this interim Report before 
the House. If the complete report comes in the 
next few months, it would be more exhaustive 
and we could have been given much more 
details than possibly this interim Report 
contains. 

(interruptions) 

THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN): No interruptions please. 

SHRI M. S. OBEROI: I do not manu-
facture.   I only do service. 

THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN): They want to take your time. 

SHRI M. S. OBEROI: I get very little time. 
It is very seldom! that I speak and I hope the 
Chair will show me a little more leniency in 
this respect. 

I have listened very carefully to both sides 
of the House and I am more than surprised 
that hardly there have been any comments or 
suggestions on the improvement Of the 
existing licensing system, which was the main 
object of Dr. Hazari's study. The whole force 
has been used against Birla undertakings. I 
will be all the time with Shri Bhupesh Gupta 
and my other friends if this Report had 
something to do with allegations of 
malpractices against the Birla undertakings or 
misuse of the industrial licences. If there is a 
case Of tax evasion, hoarding essential 
materials and corruption, I will be on my legs 
for hours to fight strongly, as in our society 
we cannot allow such abuses to continue 
unabated and thi* must be stopped 

SHRI NIREN GHOSH: Why da you say 
'if'? Are you not aware of it? 

SHRI M. S. OBEROI: There is no such 
allegation in this Report as far as this is 
concerned. 

SHRI NIREN GHOSH: Everybody knows 
it. 

THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN): No interruptions please. 

SHRI M. S. OBEROI: T0 ask for and 
receive licences is not a present nor a crime. 
All that Dr. Hazari has done is that he has 
given a comparative study of all the licences 
issued to all the undertakings in India. At no 
stage he has pointed out that any preferential 
treatment was granted to the Birla group. In 
his findings on page 7 of his Report, he 
remarks:— 

"While Tatas have hardly been inactive, 
considering their top position and while 
Martin-Burn made no application 
whatsoever in 1959 and 1964 to June 1966 
and was barely active in 1960, the pride of 
place is occupied by Birlas which merit 
special  attention." 
These are the remarks of Dr. Hazari and I 

cannot conceal them. In other words, Dr. 
Hazari has complimented Birlas on the 
initiative they have shown in increasing the 
country's industrial development. 

Mr. Chinai has also made a reference to the 
Estimates Committee. Let us see what the 
Estimates Committee has to say about .the 
Birla affair. They will be dealing with all the 
aspects of the matter. If there is need for any 
enquiry, I will be with Mr. Bhupesh Gupta 
saying that the enquiry must be instituted. It 
has also been pointed out that there is a well-
represented Committee appointed, which goes 
through these licences and we have not seen 
any adverse rfeports from that Committee 
either. Let BS be very clear as to the existing 
economic position of the country, which is at 
a low ebb.   The only saving is 
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to develop industries, agriculture, improve our 
exports and cut down our imports and thus 
improve our foreign exchange position. In this 
both the public and the private sectors have to 
play their part. 

Take the public sector. The actuals for the 
year 1955-56 show that the Government 
investments in running commercial concerns 
were Rs. 434.12 crores. The net profit works 
out to 3,8 per cent, while the yield by way of 
dividends to Government is only 0.19 per 
cent. This investment has been made out of 
the total public debt of over Rs. 16,000 crores 
on which Government is paying interest at 
about 6 per cent. This is the result of the 
investment of the Government undertakings. 

Now, we are left with the private sector. 
The Report itself has revealed that a 
tremendous development has taken place in 
the private sector. The results are very 
assuring. Now it is only the private sector 
which can counter-balance the shortcomings 
of the public sector. The big industrialists 
have not grown overnight. Birlas' and Tatas' 
growth has been over a period of 200 years. 

AN HON. MEMBER: Maybe 100 years. 
SHRI M. S. OBEROI: The objec-on is that 
they grow too fast and too big, and that has 
happened only since independence, as before 
the Independence no opportunity was 
available during the British time. I say, let 
them grow big and produce, and the policy of 
the Government of India is well known: let 
them grow big and then nationalise. I think 
Shri Bhupesh Gupta should note this. II they 
go on expanding, at least this will not retard 
production. Why wait for new people to learn 
and eliminate those who have already learnt? 
This will in no way huri the ideologies of the 
ruling party. 

I have to answer Shri Bhupesh Gupta's tall 
objection to amassing wealth and its 
distribution. He has no objection to the wealth 
but his objection is to the inequitable distri- 

bution. My answer to him and other friends of 
his thinkig is that over 80 per cent of the 
investment in Tata and Birla group of 
concerns is of small investors who get good 
yield and return on their investment. These 
organisations find employment for millions 
and their employees are better paid than the 
public sector employees. Today there are 
more ghe-raos in West Bengal in the public 
sector than in the private sector. So the 
distribution of wealth Is there. If the objection 
is that Birlas and Tatas have big houses to live 
and big cars to ride, well so have the 
Ministers. Why shed tears over non-existing 
calamities? Thank you. 

SHRI B. K. P. SINHA: Mr. Vice-
Chairman. I a'm extremely obliged to you for 
giving me this chance. The obligation is 
greater because I never expected that I would 
be called upon to speak. 

Mr. Vice-Chairman, this debate has not 
taken an unexpected turn. We have ignored 
the wood for a tall cedar, the green cedar of 
Birlas, which has monopolised our attention 
Dr. Hazari's report is in my opinion a fair 
report, a report behind which there is a great 
amount of labour. But let us not forget that 
Mr. Hazari has painted on a limited canvas 
and on that limited canvas the Birlas occupy a 
very very small place, and if they are 
mentioned, they are mentioned in an 
illustrative capacity and not otherwise. The 
few things which are said about them could 
with justification be said about other big 
houses also. There are four statements in the 
report about the Birlas. Firstly, there has been 
a progressive decrease in the import content of 
the Birla projects; secondly, though during the 
last three or four years there has been 
economic recession, Birlas have not been 
inhibited. I do not think these two statements 
are critical of the Birlas. The only statement 
which is critical of Birlas is that they forclose 
certain areas in the industrial sphere. The hon. 
Minister has already announced corrective 
measures in this respect. 
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AN  HON.  MEMBER:    No, no. 

SHRI B. K. P. SINHA: Even then I feel this is 
a matter which needs some greater 
consideration because it should not he open or 
left to any industrial enterprise to foreclose, 
preempt,   and thereafter sit idle and block the 
economic  growth  of the country.      The 
largest amount of criticism has been 
concentrated on the concentration of wealth  
and  economic power.      Now concentration 
of wealth,  as has been rightly pointed out by    
one of    the speakers who spoke sometime 
back, is a necessary feature of capital list deve-
lopment.    Mr. Vice-Chairman, to bargain  for  
a  society  in  which private property is the 
predominant form of ownership and at the 
same time    to expect that there shall be no 
concentration of economic power and wealth, 
that there shall be no growth of monopolies, is 
in my opinion to try to live in a swamp and 
then to expect that the house shall be free of 
mosquitoes. Mr. Vice-Chairman,  we have  
been     proclaiming for the last twenty years 
that our economy is a mixed economy. The 
name may be new, but the reality is old.    
India even in the British times had a mixed 
economy.   Railways were a  nationalised    
undertaking.        Telephones and telegraph 
were a nationalised undertaking. The big 
Ordinance factories Were nationalised  
undertakings.    We have added to them a few 
more steel fertiliser and industries of that    
type   which      require a    huge amount of 
capital  which private enterprise  cannot  
afford.    But  the fact remains  that  our   
economy   today   is predominantly a private 
property economy    a    free  centerprise   
economy. Then    we    have    tried,    while    
retaining   the   economic   apparatus   of 
private property and free enterprise, by some 
measures to disperse wealth. 1  am  surprised 
when some Members take the  view  that this  
dispersal of wealth is socialism.    I am more 
surprised when Mr. Bhupesh Gupta falls a prey   
to this delusion. Wealth is dispersed in 
primitive society, in many societes in the hill 
areas Of India even today.   That does not 
mean that that society is a   socialist   society.     
The 

French economy, the Japanese economy,  
between the  period of the two Wars was really 
an economy based on small industries,     small    
enterprises, small property owners. 
(Interruption.) That is my view.    But that did 
not make their economies socialist economies.   
Therefore, the reality today is that our economy 
is predominantly an economy   based   on  
private  property. The vast agricultural sector is 
based on  private property.    The whole sphere 
of trade is based     on     private property      
and "a     predominant portion of the industrial 
sector is based on private ownership.   But 
concentration and monopoly is something 
which goes with this system.    Capitalism or 
free enterprise in its initial stages is marked by 
small properties owend by numerous 
individuals.   But as the free enterprise  system  
develops,     smaller fishes are swallowed by 
bigger fishes. This   is   the  lesson   which   we  
learnt from that brilliant analysis of capitalism 
by Lenin: "Imperialism, the last stage of  
Capitalism."      His diagnosis and his prognosis  
in that    book  are valid even today. 

SHRI ARJUN ARORA:    Now    Dr. 
Lohia  is   .   .   . 

SHRI B. K. P. SINHA: And the experience 
of the last half a century confirms what Lenin 
stated in that great book, though it is of a 
small size. We have had a Monopolies Inquiry 
Commission; we have had the Swaminathan 
Report. Now we have the Hazari Report. And 
in all these Reports it is clearly indicated that 
in spite of all our desire, in spite of our law, 
there has been a development of free 
enterprise in India also on the same lines on 
which it developed in other countries. People 
refer to the Industries (Development and 
Regulation) Act and in the context of that Act, 
they want to judge what has been taking place 
in this country. I am afraid, what has 
happened is not unusual. Rather my own 
personal view is that when the Industries (De-
velopment and Regulation) Act prescribed 
that there should be no concentration of 
wealth and no growth cf 
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iy, the Act itself and those 
monopo? responsible for it behaved in 
who are/ that the courtiers of King the 
wa;, behaved. They thought they Canute 
Aep away the waves of econo-could 
kfcncement, that the waves of mic adv;c 
growth could be subdued economittld be 
kept under control at and coihmand of 
somebody. 

^PUTY CHAIRMAN IN THE CHAIRJ 
[THE ^ 

ii«v"e already said that   concentra- 
I ii of wealth or monopoly is an in-

Writable part of capitalism. That has 
sveen the experience of the United 'Stateg 
of America. Eighty years ago, the United 
States passed an Anti-Trust Law. Their 
Federal Trade Commission was charged 
with the duty of controlling or prohibiting 
the growth of trusts and monopolies. They 
were not satisfied with that. The Senate 
appointed a Sub-Committee on Antitrust 
and Monopoly. And what has been their 
experience? That experience is recorded 
in a book by Senator Estes Kefauver, 
which was published in 1965. The book is 
titled "In a few hands—Monopolypower 
in America." After sifting and sorting cut 
the material, the Senator who was at the 
head of the Committee comes to the 
conclusion: 

"The core of the economic problem 
facing us today is the concentration of 
power in a few hands." 
That is the usual feature of capitalism 

when it develops. There are figures given 
in that book. 

SHRI BHUPESH GUPTA: Tell us 
whether you like it or not. 

SHRI B. K. P. SINHA: I am coming to 
that. 

Now, the same has been the experience 
of this country. Sevpnty five groups 
control 1,536 companies with assets over 
Rs. 26 thousand million, that is Rs. 2,600 
crores. Several figures are given. 

SHRI BHUPESH GUPTA: You are 
now confusing the figures. 

SHRI B. K. P. SINHA: I am not 
confusing the figures. 

SHRI BABUBHAI M. CHINAI 
(Maharashtra):   Do not confuse him. 

SHRI B. K. P. SINHA: Twenty-six 
thousand million. Since the hon. Member 
tells me that I am confusing   ..   . 

SHRI BHUPESH GUPTA: Twenty-
six thousand crores? 

SHRI B. K P. SINHA: Twenty-six    
thousand    million. 

SHRI BHUPESH GUPTA: Now you 
are right. 

SHRI B. K. P. SINHA: Million, I said, 
not crores. 

SHRI BHUPESH GUPTA: Earlier you 
said. 

SHRI B. K. P. SINHA: No, no. Rs. 
2,600 crores I said. If the hon. Member 
feels that my figures are not right, then I 
will refer him to "International Affairs" 
one of the most authoritative economic 
and poli-cal journals produced by Soviet 
Society. The latest issue contains these 
figures. I have taken these from its latest 
issue. Therefore, you need not challenge 
them. 

SHRI BHUPESH GUPTA; I do not 
consult the Japanese Telephone Direc-
tory to get you. 

SHRI B. K. P. SINHA: Now, Madam 
Deputy Chairman, that is the situation, 
that is the economic reality. We are 
operating in a system of free enterprise. 
In this situation, concentration of wealth, 
concentration of power, is inevitable. The 
question is being put: What is my 
solution? I suggest two solutions. World 
economy and national economy are at a 
stage in which it is not possible for any 
backward country to develop on the basis 
of free enterprise. That has been the 
experience of numerous countries which 
have become free during the last 20 Or 25 
or 30 years. Apart from the experience of 
history, there are sound and valid 
economic reasons behind it. Today world 
economy is one.      One    economy    
impinges    on1 
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another economy. And when one 3co-noray 
impinges on another economy, naturally the 
higher economies have a devastating effect on 
the weaker economies. And that is why during 
the last 20 years, it is only the countries which 
have fully controlled their economy, which 
have fully developed their economic apparatus 
and economic system on a socialist basis it is 
only those countries that have been .able to 
register an economic advance. Other countries 
which have tried to build up on the traditional 
pattern have failed. Therefore, today there .are 
two alternatives, as I said before. One we 
move swiftly and with great determination 
towards a new economic order which only 
gives hope for future advancement. Second 
but then this is something which will not 
please my friends there, if because of certain 
compelling factors, we do not have either the 
will or the desire or the courage to make a 
drastic change in the system, then for heaven's 
sake do not take measures, do not move in a 
direction, which will throw inside the present 
economic apparatus certain elements to which 
the present econo^ mic apparatus or economic 
system would not react properly but would 
react in an adverse manner. As I have already 
said, every economic system has its own laws 
of birth, laws °' development, its laws of decay 
and its laws of existence. Every economic 
system reacts favourably to certain actions, 
certain norms, certain modalities and certain 
impulses. But a system gets paralysed if the 
impulses that are introduced in that system are 
not appropriate or suitable. Therefore, this is 
my note of caution to this House and to the 
members of the Government . . . 
(Interruptions) I have already said that     .   .   
. 

SHRI NIREN GHOSH: Why not change 
the economic order? Have the oourage to do 
that. 

SHRI B. K. P. SINHA: This is my note of 
caution to the Government. If you are not in a 
position to make 

SHRI B. K. P. SINHA: Therefore, my 
suggestion is that till we do not take 
determined steps to establish a new social 
order, we should not try to throw off the 
present economic system, we should not take 
such a step as would introduce in the present 
economic system germs of paralysis. That is 
all I have to say. 

SHRIMATI LALITHA (RAJAGO- 
PALAN): Madam Deputy Chairman, 
at the outset before I say anything 
about the Hazari Report I may say that 
I heard the speeches from all sides of 
this House. Different shades of opinion 
have been expressed. In certain cases 
they have said that this report is of no 
importance and that the main concern 
is about the industrial policy. But I 
think Prof. Hazari, who has been a 
professor of industrial economy, had 
been asked by the Planning Commis 
sion t0 submit a report which we are 
discussing, discussing what has been 
submitted in the context of that report 
and it would be unfair on our part 
to make someother comments. We 
should give due respect to his report 
and discuss about it. , 

Another Member said that the data was not 
reliable and that it was inadequate and all that. 
I would like to draw attention to the 
introduction portion of the Report where it is 
said:— 

 



 

M Again, Mr. Suresh Desai said that 
Mmose who do not know what the letter ' 
of intent is and who do not have an 
aptitude for business have been discussing 
this matter. Of course, he cannot expect 
everybody to be a business expert like him. 
But as far as the report is concerned, as far 
as We have found out from the report, we 
have also the authority to say something 
about it. 

In the report we find that there is 
concentration of wealth and that smaller 
industries are affected by it. He makes 
his recommendations about the remedies. 

(Interruption by Shri Suresh J. Desai) 

THE DEPUTY CHAIRMAN: No 
interruption, please. Let there be only 
parliamentary interruption. 

SHRIMATI LALITHA (RAJAGO-
PALAN): I am proud and happy that the 
ruling party Members have brought 
forward this Hazari Report for a 
discussion in this House and we, the 
Members of the ruling party, have now 
an opportunity to prove value we attach 
to the socialistic pattern of society and so 
it has been made feasible for us to show 
to the Opposition parties that we are 
going in that direct tion. I congratulate 
the Government for giving it a serious 
consideration and for adopting the 
follow-up measures with regard to that. 

SHRI BHUPESH GUPTA: Pattern to 
be seen in Mr. Babubhai Chinai. 

SHRIMATI LALITHA (RAJAGO-
PALAN): Madam, Congress, for deca- 

635 RS—7 

des, has been the symbol of socialsm. 
Pandit Jawaharlal Nehru stood for 
socialism. Shri Kamaraj, Shrimati Indira 
Gandhi are following up that policy. In 
fact, I would like to mention to this 
House that in the Bhubaneswar Session 
of the Indian National Congress    .   .   . 
(Interruption by Shri Bhupesh Gupta) 

THE DEPUTY CHAIRMAN: Order, 
order. 

SHRIMATI LALITHA (RAJAGO-
PALAN): I do not want any interruption, 
Madam. In fact, I would like to point out 
to this House that in the Bhubaneswar 
Session of the Indian National Congress, 
Shri Kamaraj, the Congress President 
gave birth to the idea of socialistic pattern 
of society. In that session grave concern 
was expressed about concentration of 
wealth in that Resolution. The follow-up 
may have been a little delayed. But I am 
confident that our Government and our 
party will prove to the Opposition that 
they would achieve this end and the 
credit will go to the ruling party and not 
to the Opposition. 

I have also to congratulate Dr. Hazari 
for coming out with this interim report 
with the data and other materials 
supplied to him. I also congratulate the 
Minister of Industry for announcing 
today that further licences will not be 
issued to the Birla group of industries. 

Coming to the Hazari Report, in my 
opinion it deals with many of the findings 
of the Monopolies Commission Report 
like the concentration of wealth and 
industrial licensing eto. It has als0 indi-
cated that all is not well with the 
Planning Commission because it does not 
keep an effective eye on the execution of 
licences given to industries in the context 
of the welfare of the society and the 
nation. 

Madam, it is incorrect to say l.hat the 
Report attacks only the industrial 
licensing policy of the Government of 
India as the report very clearly indi- 
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cates that the main beneficiary of this 
policy have been the Birla    group oi 
industries.   With limited material and 
data, Dr. Hazari's assessment may not be 
cent, per cent, correct    but it is bound to 
be at least 50 per cent. Correct.   He has 
pointed out that the Birla group of 
companies    were    favoured though 
some of them were not   up to the mark; or 
even they were below par. 

Coming to the licensing policy, I think 
he has very clearly stated that the three 
categories of lists are there-free list, merit 
list and rejection list. There is no hard 
and fast rule because the free list does not 
go by the licensing policy at all, and for 
the merit list adequate data are not pro-
vided for the Licensing Committee to 
decide about it. 

About the rejection list he says that 
some of the rejection cases are decided on 
the file at higher level but the decision is 
not available to the Licensing Committee. 
Further he adds that the distinction 
between these three types of licences, 
including the one for substantial 
expansion of new undertakings, is not 
always very clear in the available data. 
He goes on to say that "larger investment 
proposals do not come before the 
Licensing Committee". It very clearly 
shows that the defect lies in the Licensing 
Committee and he has made certain 
recommendations regarding it. 

Coming to the principal shortcomings 
of industrial planning, he clearly points 
out: 

"There hava been no overall policy 
guidelines . . . which indicate the 
capacity and output to be achieved at 
the end of each five year period." 

Then he says: 
"Just because a project is, or can be 

made, emenable to available of foreign 
exchange should not qualify it for 
approval." 

This is indirectly hinting at Birla who has 
control over finances. 

In his speech yesterday Mr. Babu-
fohai Chinai said, "For God's sake allow 
them to continue". We are not in any way 
against the continuance of larger group of 
industries. Th* larger group of industries 
should be there but, as the Hazari 
Committee points out, they should be 
there within their limits so that the 
smaller groups also thrives.   This is his 
main point. 

On page 24 in para 22.5 Dr. Hazari 
says:— 

"As a matter of policy, the Planning 
Commission and Government should 
declare that certain traditional industrial 
activities shall b« closed in future to the 
specified ten or fifteen largest business 
groups and their associates. This would 
imply that the large groups already 
established in these activities shall not 
be permitted to expand in +hese areas." 

He does not say that it should be closed 
completely. Therefore, Mr. Babubhai 
Chinai need not be afraid that the larger 
industries will not thrive. 
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Scfene Of the recommendations that he 

/has made are very good. This rapport should 
be studied concurrently "^ith the Monopolies 
Commission Report and the Government 
should come out with a decision about the 
industrial licensing system and the financial 
institutions, in this connection, I would like 
to say that the Congress Working Committee 
Resolution about social control of banks is 
vague and confusing. I hope the Government 
will follow this up and evolve a policy 
regarding the financial institutions. I hope also 
that the Government is aware that 71 per cent 
of the deposits made by the public are con-
trolled by the private banks and that 14 banks 
control 85 per cent of the total deposits and 
the big five control nearly 58 per cent of the 
total public deposits. This slhould be borne 
in mind. The Birlas have the control of the 
banks and the foreign exchange. What more 
do they need to obtain licences? The 
Government should take a serious note of this 
matter and it is better for them to come out 
with a policy decision regarding the control 
of financial institutions. 

The Birlas are not only raiding the 
industrial structure of the country, but they 
have penetrated into the political arena also. 
I have not a shadow of doubt about this. In 
the last general elections, they spent money 
like anything. They made their officers 
resign their jobs and apply for tickets and 
when they failed to get the Congress ticket, 
they helped the Opposition and the 
independents also to fight the Congress 
candidates to oust them. 

 

SHRI BHUPESH GUPTA: In Cal-
cutta, the Birlas were helping entirely the 
Congress. 

SHRI CHANDRA SHEKHAR; What 
about Jan Sangh and your party? 

 

SHRIMATi LALITHA (RAJAGO-
PALAN): In matters of public impor-
tance, the Government should take a 
quick policy decision. Now the trend is 
the people are not willing to listen to 
your explanation's or excuses. Even the 
party itself is not willing to listen to 
excuses. So the Government should give 
serious consideration to this matter. The 
Hazari Report is an eye-opener to the 
Government not only regarding the 
defects of the Industrial Licensing system 
and about the financial institutions, but 
also about the domain of Birlas in the 
map of India. To-day it may be Birlas. 
We are now talking about the Birlas only 
because the Interim Report contains 
information mainly about the Birlas. But 
the Final Report may contain information 
about  Tatas,     Jains     and 
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others. It is Birlas to-day. Tomorrow it 
may be that the Birlas, Tatas and Jains 
combined, may dictate terms to the 
Government regarding the industrial 
policy of the Government. I do not say 
that the Birlas have not contributed to the 
welfare of the country. But at the same 
time, their personal gain out weighs the 
national gain. 

THE DEPUTY CHAIRMAN: I may 
inform the House that the House will sit 
up to 6 P.M. and we shall try to 
accommodate as many members as 
possible. 
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SHRI RAM NIWAS MIRDHA'. 

(Rajasthan): Madam Deupty Chairman, I 
am grateful to you for permitting me to 
intervene in this debate and to say 
something on this very important subject 
which is under discussion today. We 
have been discussing a lot of things in 
connection with this Report and one gets 
the impression that the main concern of 
the Report was what is called the Birla 
episode or the Birla empire that has been 
built up. As a matter of fact, the Report 
has as its main concern the study of the 
licensing procedure of the Government 
and the Birlas have been selected as an 
example so that the whole operation may 
become understandable and the methods 
followed in such cases could be clearly 
understood. Therefore, any impression 
that the Birlas have been discriminated 
agaiftst or that there is any prejudice 
against the Birlas, I think, is not well 
founded. The Birla group was selected 
for study for very valid and academic 
reasons. The Report itself says that out of 
the three groups, namely, Tatas, Martin 
Burns and Birlas, the first groups made 
almost no applications during the period 
of 

Madam, this is not the first time that 
a study of this nature was conducted 
though I feel that this study was long 
overdue. It was necessary for the 
Government to review from time to 
time the various procedures and the 
various implications of this 
administration in this very important 
field. Therefore, I feel that this Hazari 
investigation had not come a day too 
soon. As a matter of fact, these facts 
are in a way very elementary and 
these should have been collected in 
the normal course of the 
administration by the Department 
concerned, facts as to who were get-
ting the licences and in what 
direction licences were going, what 
type of industries were applied for 
and whether any particular group was 
pre-empting a larger share of them 
than was proper and so on. As a 
matter of fact, those facts should have 
been before the Licensing Committee 
itself in view of what is contained in 
the Industrial Policy Resolution as 
well as in the Industries 
(Development and Regulation) Act. 
Our country has a definite industrial 
policy tracing right from the 
Constitution of India to the Industrial 
Policy Resolution and the impli-
cations of the Industries (Develop-
ment and Regulation) Act, as well as 
the Plans that have been adopted by 
this House. All these things gave the 
context in which each application 
should have been    judged    and my 
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that is how we can discover how these things    
happen.    The growth of this industry   has     
been    encouraged   by-various means, by 
putting a series of restrictions  on the 
expansion  of the textile  units     in the  belief 
that  we will not be able to grow enough cot-
ton in the country.   A number of new rayon 
units were allowed in addition to allowing the 
expansion of old ones. Some of the  units 
were included in the Plan though we do not 
see them in even the core of the Plan.    That 
is why we want to know when the thing was 
not in the core of the Plan, when it was not 
even in the priority sector, why this was 
permitted, why all these licences were given 
for having  rayon  factories.    Rayon  is  just 
one example.    This can be shown to exist in 
almost all other sectors. Why is it that luxury 
industries like refrigeration,  air conditioning 
and things like that have overshot the Plan 
targets  whereas  higher priority  sectors like  
transport  and  power which are really basic 
to the development of the country, have 
always had shortfalls? There  must   be 
.something  basically wrong in our     
planning when  such things are occurring   
and it is exactly in that direction that I want 
to draw the attention  of the  Government.    I 
say, please have a probe into all these things    
so    that we may see where things  have  
gone  wrong,  why  they have  gone wrong  
and what  remedy is available    to us,  so that 
we may know     the  reasons for this state of 
affairs.    Dr. Hazari has given certain 
suggestions     as to how these things could    
be    improved.    Personally    I think Dr. 
Hazari is not a radical revolutionary.   Today 
many people who are swearing by his name 
may later have to rethink about their own 
opinion about him.   "When the full Report 
comes he might suggest many things which 
may not be acceptable to them. I will    just 
quote    from his earlier work to show what 
sort of views he holds on certain things.   He 
says: 

"A complete embargo on the growth of 
large groups would be suicidal in the present 
context.... Their existing undertakings can ex- 
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pand at a cost lower than that of new 
undertakings without requiring a 
proportionate expansion in overheads and 
without involving all the difficulties of 
starting from scratch. There is no 
justification for allowing the managerial, 
financial and output capacity of the large 
groups to go waste." 

This is Dr. Hazari whom all along we have 
been quoting here. E\ien in this Report 
there are certain observations about which 
we will have to think very seriously before 
accepting them and before asking the 
Government to implement them. The whole 
thing revolves round as to what type of set-
up we want in this country so far as 
industries are concerned. We say ours is a 
mixed economy; some people go further 
and say that we have some sort of a 
socialism or at least we are approximating 
to some sort of a socialism. I think this is a 
completely wrong description of the 
situation. We, in this country, by State 
action, by deliberate policy on the part of 
the Government, are strengthening the 
private sector to an unheard of extent. What 
we have is not even a mixed economy; 
what we have is capitalism on a silver plat-
ter. The whole planning apparatus has been 
so geared as to strengthen the private sector 
leaving free such industries t0 the public 
sector which the private sector in any case 
will never touch. Ali profitable lines like 
the consumer goods industries have been 
pre-empted by them, have been reserved for 
them and that is how the whole thing is 
working. The capitalist system of economic 
organisation has some good points; for 
example, the market mechanism leads to 
competition and in certain circumstances it 
can reduce the per item cost of production 
and lead to other improvements in the 
technology of production. These things 
have been admitted even by Communist 
economies and they are also practising this 
market economy to a certain extent but we 
in this country do not have 
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extent. Such instances can be multiplied. 
So what I would like to urge on the 
Government is, at least they should first 
see and improve the working of these 
nationalised institutions, of these 
Government institutions which we have 
already got. The Board of Directors is 
com-plete'y dominated by the private 
sector. There is no difference between the 
Board of Governors of the Reserve Bank 
and the State Bank and the Board of 
Directors of any other scheduled bank in 
the private sector. So the Government 
should know what directions they should 
give to their financial institutions and 
those directions should be clear-cut so 
that there is no confusion. It is only then, 
that we talk about nationalisation of 
banks because mere ownership of the 
banks would not be of much avail. There 
should be some social direction in the 
operation of these banks; they should not 
be operated as in the old days, as if no 
change has taken place. The State Bank is 
operating in the same way in which any 
private scheduled bank is operating. They 
were given certain limited responsibilities 
for the promotion of the co-operative 
movement, for the small entrepreneurs 
and things like that, but they have 
completely failed to do even that. Why is 
it so? Has the Government ever asked its 
Directors who sit on the Board of 
Directors as their representatives? Have 
those people ever thought of reporting 
back to the Government as to how they 
have been functioning? So what really 
matters is that the Government and its 
officers should have a clear concept of 
what is expected of them. These Birla 
licences as mentioned in the Hazari 
Report, would probably not have been 
given if the Government had given clear-
cut directions to the licensing authorities. 
One thing is however clear that nothing 
illegal has happened in the granting of 
these licences. There is no mention in the 
Hazari Report that any provisions of Law 
have been contravened. The necessary 
procedures have all been gone through. 



1395 Motion re [ RAJYA SABHA ]     Industrial Planning       1396 
Interim Report on and Licensina Policy 

 

[Shri Ram Niwas Mirdha] 
They are all responsible people and they have 
scrutinised the applications carefully and they 
have sanctioned them with their eyes open. 
No fraud has been played—if anything of this 
nature can be a fraud. What has been lacking, 
according to me, is a complete lack of 
directions from people in responsible places 
as to what is expected and what is the detailed 
way in which our policy should be 
implemented. 

Therefore, in concluding my speech, I once 
again thank our hon. Minister for his 
announcement that a committee would be 
appointed to examine the whole thing. I would 
suggest that the committee, which is to be 
appointed, should cover a very comprehensive 
field of things. Mere licensing would be just 
tinkering with the problem. It would not be 
any solution to all this. The whole gamut of 
our industrial life, the way our financial 
institutions are working, the way Government 
subscribes or underwrites and in every 
possible way props up this system of private 
economy, has to be gone into and the rationale 
examined and it should be considered in the 
context of our declared policy decisions. I am 
not referring to the Congress resolutions. I am 
referring to the Constitution of India, to an Act 
passed by this House, by Parliament, to the 
Plans that have been approved and accepted as 
national goals of our economic development 
to our Industrial Policy Resolution, about 
which there have been no differences. These 
are the basic facts, these are the basic 
principles on which our economic policy 
should rest and it is the duty of the 
Government and I think it would be a grave 
dereliction of duty, even a contempt of the 
House, if these things are not properly 
implemented. So, very detailed instructions 
should be issued, so that no one, no one in 
authority can get away with the impression 
that what he is doing is completely all right. 
The hon. Minister said yesterday, while    
making his introductory    re- 
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economic set up. They should have a distinct 
and definite place. They should 'know to what 
extent they could go. If they transgress that, 
they should be hauled up and brought to book. 
On the one hand, if you allow the private 
sector and on the other hand, if you put strings 
around it, we would fall between two stools. 
We will neither get the benefits of Uic ixee 
enterprise system nor the benefits of a 
planned and regimented econojmy. We will 
have the worst of both the worlds. We talk of 
the mijxed economy and we want the best of j 
both 1he worlds. We want to a??oid~the 
shortcomings of the two economic systems 
and want them to join together in our national 
development. So, we want to have a very 
clear concept of the direction in which we 
want to take the country and the Government 
should completely inform itself on these 
things. 

This debate has served a very useful 
purpose. It has high-lighted certain things 
which were very necessary. It has high-
lighted the dangers of concentration of wealth 
and economic power, which undoubtedly 
exists in this country. It has alerted us to a 
menace which, if allowed to grow, would 
become much worse. We are just on the thres-
hold of vast economic development. Birlas' 
concentration is nothing compared to what 
can happen in the future when we want to 
double our industrial production in every Five 
Year Plan. The whole thing is how much of 
the future development should go to the 
private sector and the rest to the other sectors. 

There have been talks about monopoly. The 
word 'monopoly' is used in different contexts. 
Mention was made about the monopolies in 
America and the anti-trust legislation there 
and things like that. What we regard as 
completely legitimate in the Indian context 
are illegal even in the context of a free 
enterprise economy like America. For 
example, fixing of common rates of interest 
by the banks would come under restraint     of 
trade,     if  it is   done     in 

America and it is something whicn they 
would completely abhor. Fixation of interest 
rates fixing of price9 between the various 
manufacturers, such things are completely 
legal and common in our country. No one 
thinks about these. This is the real monopoly 
and not a few individuals who have got 
certain economic powers. So, when we talk of 
monopoly we should know what it mean9. In 
America, which is a free enterprise country, 
even they are going to check these 
malpractices, so that the consumer might 
profit, so that the nation might profit. As I 
said, when we are on the threshold of a vast 
and accelerated programme of industrial 
development, this is the time when we must 
think about basic problems and find solutions 
for them. 

With these few words, I thank you very 
much for permitting me to speak in this 
important debate and I hope the committee, 
which the Government is going to form, will 
give some solutions and some guidelines for 
all the problems that we are facing. 

Thank you. 

SHRI N. SRI RAMA REDDY (Mysore): 
Madam Deputy Chairman. I am very 
conscious that we are just discussing here the 
Hazari Report. Now, for the purpose of this, 
it may be considered under the following 
heads:— 

(i) What are the number of applications 
made during the period under 
consideration? 

(ii) Number of licences granted; 
(iii)   Capital  investment involved; 
(iv) Foreign exchange components; and 
O) Areas or States in which these 

industries have been developed. 
During the period of nine and a ha'f years, 

for which these things have been considered, 
it is said that Birlas particularly submitted 
938 applications. There is in this what is 
known as multiple-counting also. Dr.   Hazari 

 

-  



 

[Shri N. Sri Rama Reddy] 
hug taken into consideration multipJe-
counting, which imeans they have been 
repeated. There may be many appli-
cations of the same party. It means, in all 
directions there were 938 applications. 
These have been classified into three 
types of applications. There are what are 
known as applications lor new articles. It 
means the equipment remains the same 
and the factory remains the same. Only 
the manufacture is different. They are 
going into a new market. There is another 
category cared substantial expansion. The 
same kind of factory and everything else 
is the same, but it is expansion. It may 
contain also some import components 
and extra investment, etc. Then, there are 
new undertakings. Dr. Hazari himself has 
divided all these applications for licences 
from Birla into three classes. Now, for 
new articles there have been 228 
applications, of which only 102 have 
been sanctioned by the Licensing Com-
mittee. For substantial expansion there 
have been 267 applications and 149 
applications have been sanctioned. There 
have been applications for 443 new 
undertakings of which 124 have been 
sanctioned. So, it is worthwhile for this 
House to take into consideration what is 
the significance of each one of these 
applications made and sanctioned. Now, 
for the manufacture of a new article, if a 
licence has been applied for, probably in 
the wisdom of the Licensing Committee 
they thought that for the country's 
economic development and rapid, 
accelerated growth of the industry this 
was necessary. So, 102 applications have 
been sanctioned for new articles. 
Similarly, substantial expansion is 
another thing. By expansion the country's 
economy was going to be helped. Does it 
mean to say that we must hamper the 
national development by not sanctioning 
the expansions? Should we take it as a 
very serious thing at all? I do not know. 
This expansion is a due process of growth 
which has been allowed. It is nothing 
very extraordinary. It is not showing any 
undue favour. If anybody says that undue 
favour has 

been shown to Birlas, I would not agree 
with him. Further in the words of the 
distinguished Professor, in para. 11.-3 he 
says: 

"The distinction between the three 
types of licences, new articles, 
substantial expansion and new 
undertaking, is not always clear in the 
available papers. Errors of recording 
and taking down of data are somewhat 
common in this: area." 

That means to say that the data1 ..on 
which he has depended are shot correct. 
He is not quite sure of t^he data that he 
has collected, or it was not available, I do 
not know. But this Is what he says. It 
may be there are more applications for 
new things, there are more applications 
for expansion. All that is not clear. So we 
cannot depend upon his own figures 
because he makes an observation of the 
kind that I have just now quoted. 

Again in para II *11 he says: 
"The data have no reference to 

follow-up action after consideration of 
proposals by the Licensing Committee 
and/or the Capital Goods Committee. 
To the extent licences do not fructify 
ultimately or there is a time lag 
between sanction and actual 
investment, or a difference between 
estimated cost and actual cost, there 
would be a wide gap between 
investment intentions and fulfilment." 

If a licence has been sanctioned, it has 
not been followed up. There are no 
records with the Government or with 
anybody. There is no follow-up as to how 
many of therm fructified and how many 
did not fructify. Even this aspect of the 
question has not been gone into and we 
have been asked to pronounce a 
judgment on such imperfect data as the 
ones presented by the Hazari report. 

Now, 375 licence applications have 
been sanctioned in all even according to 
the report. The capital equipment is also 
estimated. But in the estimate of capital 
equipment the learned Professor takes 
recourse to guesses, in 
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field, and approval of licences became inevitable. 

Madam, yesterday Mr. Bhupesh Gupta made it 
look to the House that in 1959 the number of 
applications made by Birlas formed 5 5 per cent 
of the total and the number of applications 
approved were 47 per cent, so that Birlas seemed 
to have got almost the entire applications 
approved No, the interpretation of the statistics 
seems to be different. Out of the approved 
applications, 47 per cent Birlas got away with. 
That means to say. out of the 9000 odd 
applications that have been approved, theirs were 
4"T per cent involving investment of capita! of 
Rs. 105 crores and import component of Rs. 14-1 
crores in 1959. Subsequently in 1960 of course 
the same is the story. The investments have also 
improved and the import compone? have a'so 
improved. Therefore, it should not be made to 
look as if the entire licences have been sanctioned 
only in favour of the Birlas. 

THE DEPUTY CHAIRMAN: You must wind 
up now. 

SHRI N. SRI RAMA REDDY: I am 
concluding, Madam. I am quite conscious of the 
time you have given me. What is the purpose of 
reopening the subject of licenses issued to the 
Birla group of industries? There are numerous 
Ministries and others at the subordinate level in 

the Government who consider the entire licensing 
system. After all who has done this job? Our own 
Government. Whom are they condemning now? 
We are only trying to condemn Government. 
Especially to my friends of the Congress Party I 
would point out that if we have done anything 
wrong, certainly we shall take the responsibility. It 
is a question of condemning our own Government. 

SHRI CHANDRA SHEKHAR: That is wrong. 
We are condemning the Birlas and other people. 

SHRI N. SRI RAMA REDDY: There are well 
laid-down policies of the Government  and  also 
the     Directive 

Did licensing Birlas block the entry of 
other entrepreneurs—what is called 
foreclosure? Has it been there Or has it not 
been there? That also has not been made 
clear. The learned author says: "Whether and 
if so to what extent this performance actually 
blocks the entry of the other existing or 
potential entrepreneurs and thereby shuts out 
competition is an open question which cannot 
be answered straightway on the basis of the 
data on hand." Even on the question of 
foreclosure he says it is an open question. He 
could not come to any conclusion. Speeches 
are made here to show as if the entire country 
has been shut out. This again should leave 
this House in doubt whether or not there were 
other competitors to Birlas in the licences 
applied for or approved. This House, 
therefore, is not in a position to draw 
conclusions one way or the other. On the 
other hand the benefit of doubt should be 
given to the whole question. It may as well 
have been a case of no competitors in the 



 

[Shri N. Sri Rama Reddy] Principles 
of the Constitution which are within the 
knowledge of the lecen-sing authority. 
Thi3 prevention of concentration of 
wealth is eertainly a very important 
thing. 

In conclusion I* would like to point out 
that this subject requires a very deep 
study. This House should not form an 
opinion on the basis of the imperfect 
study made by Dr. Hazari. I congratulate 
the Minister because he has promised that 
the whole question will be examined by 
the Cabinet Committee. Certainly the 
country will have absolute confidence in 
you, Sir. If the Cabinet Committee 
considers it and comes forward with 
practical proposals as to how the future 
economy of the country has to be built 
up, they should be accepted. Sir, you have 
been very particular to say that it is also 
intended to set up an enquiry to ascertain 
whether in the issue of the past licences 
there has been any discrimination in 
favour of the bigger groups of industries 
consistent with the need to ensure rapid 
industrial development. 1 am very happy 
that you have used these words 
'consistent with the rapid development'. 
Therefore, by all means you will have the 
good wishes of the country in this. 

SHRI RAJNARAIN: This Committee 
means Birla Committee. 

SHRI A. D. MANI (Madhya Pradesh): 
Madam, the debate on Dr. Hazari's 
Report has been developed into a gherao 
at the House of Birlas. 

(Interruptions) THE   
DEPUTY CHAIRMAN: Order, order. 

 

SHRI A. D. MANI: It is undoubtedly 
true that much of the statistical material 
which is given by Dr. Hazari in his 
Report relating to the House of Birlas   .   
.   . 

SHRI RAJNARAIN: Madam, he Is 
not in his seat. 

 
SHRI RAJNARAIN: Which you have 

not got.    It is very rare. 
SHRI A. D. MANI: Madam, as a 

result of very heavy corporate taxation 
and personal taxation   .   .   . 

SHRI NIREN GHOSH: It is aa a result 
of heavy concentration. 

(Interruptions) 

THE DEPUTY CHAIRMAN: Mr. 
Mani, pelase come one step forward. 
Now, you should be able to speak into 
the mike, louder than those who speak. 

SHRI A. D. MANI: As a result oi_ the 
heavy corporate taxation and personal 
taxation which has eroded into the 
savings of the common man, there has 
hardly been any capital formation in the 
country. I am not suggesting that we 
should give support to the House of Birlas 
but we should not do anything which will 
frighten away capital formation. My hon. 
friend, Mr. Sri Rama Reddy, who is not 
here has pointed out a number of 
statistical inaccuracies in regard to the 
analysis made by Dr. Hazari about the 
Birla applications. What he says might be 
true; it may not be 700, it may be 400. 
But a large number of licences have gone 
over to the House of Birlas and it is for 
the Committee which the hon. Minister is 
going   to 
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"A comp'ete embargo on the growth of 
the large groups would he suicidal in the 
present context. Their investment 
programmes are integral to the overall 
development effort, and are complementary 
to the public sector programme. The 
existing undertakings can expand at a cost 
lower than that of new undertakings, 
without requiring a proportionate 
expansion in overheads and without 
involving all the difficulties of starting 
from scratch. There is no justification for 
allowing the managerial, financial and 
output capacity of the large groups to go to 
waste. Moreover, the public sector 
programme itself would be endangered if 
the units which are part of large groups are 
not allowed to expand." 
These are his conclusions. Dr. Hazari 

himself has said that there is some advantage 
in the concentration of economic power. 
How he has changed   .    .   . 

 
. SHRI A. D. MANI; But I am also quoting. 
■ what he has written in his book. 
635 RS—8. 

Our capital formation has been so poor that 
we cannot think in terms of monopolies at this 
stage. Monopolies would come into existence 
perhaps when this country is highly 
industrialised and we reach the stage of 
industrialisation of the USA, Japan and the 
U.K. Uniliver is a great concentration of 
economic power in the United Kingdom, and 
this has been the subject of a series of 
economic inquiries. But we have not reached 
that stage yet. The vast potential of the home 
market   .   .   . 

SHRI NIREN GHOSH: Mr. Mani, will 
you tell us whether monopolies exist in India 
or not? Let us know where you stand. 

SHRI A. D. MANI: There is a tendency 
towards monopoly. I concede that point.   
And perhaps   .    .   . 

SHRI NIREN GHOSH: Only a tendency? 
SHRI A. D. MANI: . . .if steps are not 

taken, monopolies of the kind which have 
emerged in the USA and the UK might come 
into existence in India also. But I do not 
believe that we should start a witch hunt of 
the big business just because they happen to 
be big. If Birlas are not in the field, if Tatas 
are not in the field, if Sahu Jains are not in the 
field, their absence is going to be made up by 
somebody else who will come forward, apply 
for licences and build up new industries. 
Unfortunately, economic power has been 
concentrated into these three Houses. And it 
speaks much for the inefficiency of the 
Income-tax Department that so much money 
has been allowed to accumulate in the hands 
of Birlas. I am told that Mr. Birla himself 
does not pay any income-tax at all. How one 
House could have amassed such a large 
fortune speaks for the vigilance of our 
Income-tax Department. But then the remedy 
should be to see that the Income-tax 
Department is brightened up and collections 
are made more vigorously. We should not 
start on a witch-hunt of big business just 
because they happen to be big, but try to see 
that the licences are spread on a under scale 



 

[Shri A. D. Mani] 
because what is going to happen   is, if the 
licences are not spread over on a wide 
scale, the smaller    entrepreneurs are not 
going to come forward. They do not have 
that managerial and entrepreneurial   
ability     which     Dr. Hazari says in his 
book "The Corporate Private Sector' the 
big   business houses have.   I therefore 
feel that we should maintain a sense of 
balance. 1 feel that the licensing system 
has led to many abuses and has perhaps  
'ed to the creation of many private for-
tunes of Government servants. Reference 
has been made in the debate to some ICS  
officers  being engaged   by the House of 
Birlas.      And my hon. friend,   Mr.  
Tariff,  mentioned,   I  believe,  an 
Income-tax    officer    being taken up by 
the House of Birlas.    1 do not know 
whether I am right   in quoting  him  
because  I     had     been listening to so 
many speeches in the debate.    But it is 
true that many of our    officials are       in    
close    touch with     these     big     
business     houses and in    spite of a    
Vigilance     Cell in the Ministry of Home   
Affairs,   a large number of Government 
servants, after  retirement,  migrate    to    
these big business houses  and    
strengthen their managerial ability by the 
inside knowledge of what goes on in    the 
Government.   Madam, I do not know 
how we  can    prevent    Government 
servants from seeking    private   em-
ployment after retirement.   After all, the 
pensions that we give to Govern-mtnt 
servants are so meagre and the real value 
has been so much eroded by the rising 
cost of living that    a Government servant 
also has got to live.    But whether he 
should go to the House of Birlas    is    a    
different matter.     Personally  any  
official who has bad commercial dealings 
should not be permitted to have 
employment 

in any commercial house after retire-
ment. He can work in a college, ho can 
work in a charitable institution. 

 

Madam, I feel that the Home lit. istry 
should scrutinise the records1"1" all those 
persons who have sou,,0* employment in 
the private secto. after retirement. It is 
not with a view to seeing that they are 
landed in jail but to study the trends 
among Government Officials so that we 
can evolve procedures which can prevent 
administrative talents misusing the 
position that they enjoyed In 
Government by entering into business 
houses. 

Madam, I want to make an observation 
about the recommendation made by Dr. 
Hazari that certain industries should not 
be given more than one licence if they 
reach a certain stage. I do not know 
whether that would be tenable in law if it 
is challenged before the Supreme Court I 
hope they would win the suit because 
after the recent amendment of the 
Constitution, the Seventeenth 
Amendment, Fundamental Rights are 
very important. It is not fair to limit the 
fundamental right of any person by 
saying that not more than so many 
applications should be granted to a 
concern because of the concentration of 
economic power. 

Madam, I would also like to refer to 
the question of monopoly to which a 
reference has been made in the debate 
bymany speakers. The idea of monopoly 
differs from country to country. In the 
United States a company having a capital 
of $600,000 is regarded a small business. 
It means a company worth about Rs. 80 
lakhs in the United States is considered a 
small business.   Whereas In 
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e are accustomed to say that India w n 
having more Rs. 5-6 lakhs a concei to big 
business.    Therefore, belongs     it is not 
possible     for  our Madam,   to 
industrialise itself    unless country ma its 
ideas of monopolies.   I it reviseike to 
mention to this House would lilegard to 
the paper industry, that in rj had 
experience of a   large we have! of    
persons    applying   for number land not 
pursuing the project licences / they did not 
have the capital because/up a good paper 
plant in the to puftry.    The Minister of 
Industries counld admit that he has had to 
in-wou]| many industrialists to take   up 
dufle paper industry. But unfortunately, 
they have not been able to find the capital 
for this purpose.   Therefore, since iron, 
steel and fertilisers are the main needs of 
the    country, it is impossible to avoid big 
business. I am sorry to say that in spite   of 
the widespread disapproval  on    this side 
of this  House we cannot avoid 
concentration    of    wealth   In    some 
measure.    It should not    hecome    a 
dangerous measure. 

Madam, I agree to the setting up of the 
Committee which is going to be 
established. 

 

 
THE DEPUTY CHAIRMAN: Mr. 

Yajee, you have got very limited time. 

 



1411 Motion re [ RAJYA SABHA ]     Industrial Planning      1412 
Interim Report on and Licensing Policy\      

 



1413      f       Motionre [ 30 MAY 1967 ]      Industrial Planning    1414 
/ Interim Report on and Licensing Policy 

 



1415 Motion re [ RAJYA SABHA ]      Industrial Planning       1416 
Interim Report on and Licensing Polu\v 

port.    Such an   enquiry   wjas    long 
overdue.   I must   mention   ? in   this House 
that a left-wing   weekly    of Delhi, 
Mainstream was the t first    to publish parts of 
this report/ and    it was the publication of 
extr4cts from this report in the Mainstream 
which created conditions in which the report 
had to be laid on the iTable of the House.   I, of 
course, th&nk   the Industries     Minister    for      
responding    to     this     suggestion     of   the 
Congress Member of Parliament^  Mr. 
Chandra Shekhar, that the report bo laid on the 
Table of the House.   The report has made    
many    things s eo clear that this sort of 
mistake can-' not be repeated In the future.    
And whatever may have happened in the past 
as far as licensing is concerned, no new 
empires will come into being. In this respect, 
this report is a historical  document  in spite  
of  certain minor inaccuracies  and minor    
and insignificant     contradictions      which 
some     Members    have    chosen    to 
magnify. 

Licensing is one of the most crucial 
instruments of regulation of industries which 
was evolved after the Industrial Policy 
Resolution Qf 1956-Licensing was meant to 
serve a social purpose in accordance with the 
Industrial Policy Resolution. The Hazari 
Report indicates serious faulrt in the manner 
in which licensing wa§ done. It has 'made it 
obvious that the procedure which was 
adopted wat such that it led to the defeat of 
the main objective and the social purpose 
which the licensing was supposed to serve 
has not been served. As a matter of fact, 
something contrary to that social purpose has 
developed. The report has made it obvious 
that the Birlas have expanded beyond 
proportion. Other monopolies have also 
grown while the economy of the country has 
b°en stagnant and the standard of living of 
the people has not improved. In this 
connection, it is pertinent to refer to the 
Preamble of the Constitution and certain 
Directive Principles which led to the ac-
ceptance of the socialist pattern 0/ society by 
the Parliament   in   1954. 



 

[THE VICE-CHAIRMAN (SHRI AKBAR ALI 
j   KHAN)  in the Chair.] The j report   has    
pointed out   that not tfcnly  the  Industrial  
Policy    Re-solutilon has been violated and 
ignored byj those responsible for licensing, but 
taie Directive Principles of    the Constitution, 
and the Resolution re-gardirjig the    socialistic    
pattern    of societfr,  accepted  by  Parliament    
in 1954,,  have also been ignored.    The 
personal growth of the    Birlas, and the    
growth of their industrial empire isj'not the 
enrichment of the country. Tf'he advocates of 
the Birlas empire, s» omo oi whom could be 
compared to the devil's advocate, yesterday    
and today tried to argue that Birlas have done 
wonderg which have led to the enrichment of 
the country.   In    this connection, the most 
significant was the speech of Mr. Babubhai   
Chinai who,   unfortunately,  happens  to    be a 
member of my party.    The speech was a 
brazen-faced, if not unashamed, admission of 
the profit motive. 

SHRI BABUBHAI M CHINAI: Russia has 
also accepted prolt motive. 

SHRI ARJUN ARORA: It was th© brazen-
faced acceptance of the principles of capitalist 
growth which reacted on the people. Mr. 
Babubai Chinai and others of his way of 
thinking should know that this country and 
the Parliament have rejected those policies 
which he advocates. He should go back to 
1954, to the 1954 Resolution of the 
Parliament of India, which Mr. Babubhai 
Chinai of the Federation of Indian Chambers 
of Commerce and Industry, and many of his 
type have not been able to get reversed. 
SHRI  BABUBHAI   M.   CHINAI:   I ,    

have  been in parliament  since  1957 and I know 
.   .   . 

SHRI       ARJUN      ARORA * * * * 
SHRI BABUBHAI M. CHINAI: Sir, I take 

strong objection to such remarks. 

****Expunged as ordered by the Chair. 

THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN): Mr. Arju» Arora, you should 
not be personal in making remarks. 

(Interruptions.) 
SHRI ARJUN ARORA: I am not yielding 

to interruptions. 

SHRI P. N. SAPRU: He will hare to 
withdraw it. 

THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN): Mr. Sapru, yom please sit 
down. 

SHRI P. N. SAPRU: The word* "in an 
unscrupulous manner" should be withdrawn. 

(Interruptions.) 
THE VICE-CHAIRMAN (SHRI AKBAR 

ALI KHAN): I think the word 'unscrupulous' 
is unparliamentary. 

SHRI BHUPESH GUPTA;  No, no. 

SHRI NIREN GHOSH: No. 
SHRI RAJNARAIN:  No. 

SHRI P. K. KUMARAN (Andhra 
Pradesh):    No. 

THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN): Order, order; please sit down. 

SHRI BHUPESH GUPTA: "Why did you 
say so, Sir? We would like to understand 
from you. 

THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN): Dr. Sapru, please sit down. If 
you allow me, I shall say a few words. Mr. 
Bhupesh Gupta, please sit down. My own 
view is that it was said with -e-ference to a 
Member of this House. In that connection I 
consider the word 'unscrupulous'  
unparliamentary. 

SHRI ARJUN ARORA:    No, no. 
SHRI BABUBHAI M. CHINAI: On a 

point of order, Sir. The hon. Member, while 
making his observations, said something 
about me, that I have made money .  .  . 
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SHRI ARJUN ARORA:  No, no. 
SHRI  BABUBHAI     M.    CHlNAI: The    

record    will show what he actually said.    I 
object to his remarks against me, Sir. 

SHRI CHANDRA SHEKHAR: May I 
make a submission, Sir? If I have heard 
correctly, Mr. Arjun Arora said Mr. Babubhai 
Chinai * * * * If Mr. Arjun Arora has said 
that Mr. Babubhai Chinai has earned money 
by unscrupulous means, it is unparliamentary, 
but if Mr. Arjun Arora says that he knows 
nothing but the way to earn money 
unscrupulously, it is not unparliamentary, 
because I assert that the capitalist way of 
earning money is ah unscrupulous way, and a 
member who knows that way knows nothing 
but the way to earn money   by  unscrupulous   
means. 

SHRIMATI    YASHODA     REDDY: 
Mr.       Vice-Chairman,       Sir,       apart 
frdtn .   .   . 

 
SHRIMATI YASHODA REDDY: Mr. 

Vice-Chairman, Sir, apart from the point of 
order raised, and Its ultimate outcome, may I 
say this? Mr. Arjun Arora or any Member of 

•Expunged as ordered by the Chair. 

SHRIMATI YASHODA REDDY: I have 
nothing against you, Mr. Arjun Arora. Sir, 
what I am saying is on grounds of ordinary 
decency. Rules and procedures apart—he 
may or may not agree with me—it has been 
the convention of the House, 'oh grounds of 
ordinary decency, that you cannot name a 
particular Member and say such things 
against him, and I think the remark made by 
Mr. Arjun Arora should be withdrawn. 

SHRI ARJUN ARORA; I should also be 
heard on the point of order. 

SHRI M. N. KAUL (Nominated): May I 
suggest that when you have declared this 
expression unparliamentary, It may be 
withdrawn by the hon. Member? 

SHRI BHUPESH GUPTA:    No, no. 
SHRIMATI YASHODA REDDY: You 

must give your ruling  on this. 
SHRI ARJUN ARORA: The record will 

show. 
SHRIMATI YASHODA REDDY: Let the 

record be read. 
SHRI ARJUN ARORA: It may be read 

after I have made my submissions to you, Sir. 
The lady is getting very impatient. I have only 
said that Mr. Babubhai Chinai knows the 
unscrupulous way of making money. I have 
not said that he has made money    
unscrupulously;     I    do    not 

 



 

SHRI BHUPESH GUPTA: No, you have 
not. If you see the Monopolist) Commission's 
Report you will find there that they have 
mentioned these 75 families and among them 
Shri ba-bubhai Chinai's name is mentioned, I 
take it. They refer to so many crores of paid-
up capital and the number of companies and 
their assets. Therefore, the Monopolies 
Commission has made certain observations 
which point to the fact that the honourable 
members of these 75 families are very well 
conversant with the unscrupulous ways of 
how the big business houses are built up. And 
since Shri Chinai belongs to that holy crowd, 
therefore Shri Arjun Arora was entitled in the 
course of the debate to remind Mr. Chinai that 
he knew the unscruplous ways.   What was    
wrong   in it? 

THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN): I will further study the records 
and then come to my decision. 

SHRI BABUBHAI M. CHAINAI: No, no, 
Sir. 

THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN): You may sit down. 

AN HON. MEMBER: Obey the Chair. 

SHRI P. N. SAPRU: With due respect to 
the    House,   hon.    Members 

should not abuse each Other and whether any 
Member is justified in describing a respected 
Member of thi* House as a person who 
knows the art of making unscrupulous money 
is a question on which you should give your 
decision. 

SHRI ARJUN ARORA: Can Shri P. N. 
Sapru, an old Member of this House, 
challenge your ruling, Sir': You have said that 
you will give youi-ruling after studying the 
record. Can he challenge it? 

 
SHRI C. D. PANDE: Has he given his 

ruling? 

SHRI RAJNARAIN: Yes, he has given his 
ruling. 

THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN): If only you will listen to me. 
When I heard this expression, the impression 
that I had was that it was a personal reference 
to Shri Babubhai Chinai and that is why I 
said that I considered the word 
"unscrupulous" unparliamentary. But now 
when the other Members drew 
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[The Vice-chairman] 
any attention and wanted me to consider 
and a different interpretation of what Mr. 
Arju Arora had said came for discussion, 
I gave further consideration and I said 
that I would look into the records and 
come to my own conclusion. I have not 
said anythig against it. My first 
impression, i here-fore, continues, unless 
I look into the matter and change my 
decision. 

SHRI C. D. PANDE:   That stands. 
THE VICE-CHAIRMAN (SHRI 

AKBAR ALI KHAN): Mr. Arjun Arora. 

 
THE VICE-CHAIRMAN (SHRI 

AKBAR ALI KHAN): If it is your 
conviction, it is a different matter. Yes. 
Mr. Sinha. 

 
SHRI BABUBHAI M. CHINAI: Have 

I understood you correctly, Sir,. . . 
THE VICE-CHAIRMAN (SHRI 

AKBAR ALI KHAN): I have called Mr. 
Sinha. 

SHRI B. K. P. SINHA: Mr. Vice-
Chairman, after this long discussion I 
would not have liked to intervene. But 
then the issue is a very important one. 
The issue is how should Parliament 
conduct its°lf or how hon. Members 
should conduct themselves. You have 
rightly said, Sir, that you will look into 
tha record. I am not bothered about that 
one word "unscrupulous".    The 
statemont has to be read 

THE VICE-CHAIRMAN (SHRi 
AKBAR ALI KHAN):   That is enough. 

SHRI B. K. P. SINHA: I am just 
finishing, Sir. From a practical point of 
view, if such a thing is permitted then 
this House will almost cease to be * 
dignified forum in which the affairs of 
the country are conducted and controlled. 

AN HON. MEMBER: Yes, yes, that 
will do. 

SHRI B. K P. SINHA: It is for iht 
Chairman to call me to order and not for 
you. You are not sitting in the Chair. 

THE VICE-CHAIRMAN (SHRI 
AKBAR ALI KHAN): Mr. Sinha .  .  . 

SHRI B. K. P. SINHA: Again I object. 
When I am speaking I do not want to be 
lectured to by Member* who have been 
here only for two years or so. I do not 
want to be lectured to by them. I have 
been in this House from the very 
beginning and I have had some 
experience of political life outside 
Parliament also and if such men start 
lecturing to me I cannot tolerate it. 

THE VICE-CHAIRMAN (SHRI 
AKBAR ALI KHAN):   That will do. 

SHRI B. K. P. SINHA: Coming now 
to my point, Mr. Vice-Chairman. if 
Members start casting aspersions on each 
other, then this House will lose its 
dignity and its effectiveness. 

 



 

Nobodyj should cast aspersions on other 
Members. 

SHRI BABUBHAI M. CHINAI: Mr. 
Vice-Ch airman, Sir, .   .   . 

THE VICE-CHAIRMAN (SHRI 
AKBARI ALI KHAN): No, no. please sit 
dowA. 

SHRj£ BABUBHAI  M.  CHINAI:    I am   
th£e   man   who   has   been   hurt most jf* 
Sir. I   would   like   to   know, whf  -ii    
you    said        that    you      will looA     
into     the     records,     do     I ur  
.derstand that suppose after looking //mto 
the record you come to the conclusion that 
the word that the hon. Member used Was a 
wrong one and not   parliamentary,    then   
you   will remove that word and that you 
will give your ruling tomorrow? 

THE VICE-CHAIRMAN (SHRI 
AKBAR ALI KHAN): I will You please 
sit down. 

SHRI BABUBHAI M. CHINAI: 
Thank you. 

SHRI NIREN GHOSH: How will you 
come to that conclusion. He can 
repudiate the allegation. He can deny it, 
but you cannot expunge it. It would he 
very wrong. 

 
 
THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN): I have heard you. 

SHRI NIREN GHOSH: But you have 
given a promise. Why do you give a 
promise? This is a serious matter. 

THE VICE-CHAIRMAN (SHRI 
AKBAR ALI KHAN): You please sit 
down.    Yes, Mr. Aijun Arora. 

 

THE VICE-CHAIRMAN ( SHRI 
AKBAR ALI KHAN): Mr. Arjun Arora. 

SHRI M. N. KAUL: Sir, the point 
raised by the lady Member, Kumari 
Maniben Patel, is a very valid one. It 
should be considered now. Normally 
when an expression is declared to be 
unparliamentary, then the press is not 
entitled to publish it. When you have 
given the decision, then the matter will 
not be published   (Inter- 

(Interruptions) 
THE VICE-CHAIRMAN (SHRI 

AKBAR ALI KHAN): I have got th* 
record with me and I . . . . 

SHRI BHUPESH GUPTA: Sir, I hope 
we will not bg faced with a situation 
when from the quarters of the Chair we 
will have the experience of blowing hot 
and cold. You had said you would look 
into it and then you go to give a ruling. 
(Interruptions.) Everything that has been 
uttered will be there. Nothing is to be 
expunged. 

SHRI BABUBHAI M. CHINAI: Th* 
Chair has said. . . . 

SHRI BHUPESH GUPTA: What you 
have said will also go in. Everything that 
has been uttered shall be reported 
tomorrow in the Press if th* Press likes 
it. The freedom of th* Press should not 
be interfered with. 

THE VICE-CHAIRMAN (SHRI 
AKBAR ALI KHAN): You sit down 
now. 

SHRI BHUPESH GUPTA: Mr. Vice-
Chairman, kindiy listen. 

THE VICE-CHAIRMAN (SHRI 
AKBAR ALI KHAN): I have heard you. 

SHRI BHUPESH GUPTA: Eow can 
you hear me even before I hay* spoken? 
The position is this. In a comparable 
situation, as vou know, both the things, 
the utterance as well as the objection, go 
into the Press and the next day if you sav 
something on th's that will also be 
reported by the Press because today we 
have got two 
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[Shri Bhupesh Gupta] 
sets of statements. Mr. Arjun Arora had been 
accused of saying something which he 
himself says he had not said. Is it not a more 
reliable proof than what you and I may want? 
Therefore the Press would be entitled to 
report whatever he has said and if you think 
tomorrow after examination that what is 
recorded is at variance with what he has said 
even so the question remains whether it is 
unparliamentary. To mention the word 
'unscrupulous' in connection with the big 
business is a lot of courtesy shown to the big 
business according to me. 

 

ing in the sentence which Mn Arjun Arora has 
said.    If I say "Yoiu. know nothing but the 
ways of crimfe" to a. criminal lawyer I do not 
thinit it will be something bad.    Or if I   say the 
same thing to a detective "Yo a know nothing 
but the ways of crin: e" I do not think it will be 
wrong.      So you have to take into considerate 
in   this shade of meaning before you jfcive the 
ruling. 

SHRI BHUPESH GUPTA: iYagree with 
him. It is a very reasonable approach he has 
made. 

SHRI M. N. KAUL: What is \^he decision on 
the Press report in it?   ^^ 

SHRI ARJUN ARORA: Sir, I have to 
make one submission with your permission. I 
did not say that Mr. Babubhai Chinai has 
made money in an unscrupulous way. I only 
said. that he knows the unscrupulous way Of 
making money (Interruptions.) 

SHRI BABUBHAI M. CHINAI: Mr. 
Arjun Arora may be clever but that is another 
way of saying the same thing. 

SHRI ARJUN ARORA: There is 'a 
difference between knowing a thing and 
practising it. I also know how to make money 
but I have made no money. I also know the 
unscrupulous way of making money but I 
have made no money in a scrupulous way or 
in an unscrupulous way. So when I said that 
ne knows * * * *I have cast no aspersion on 
him. I have only mentioned his knowledge of 
a particular method. 

SHRI K. P. MALLIKARJUNUDU 
(Andhra Pradesh): May I draw the attention 
of the Chair to Rule 338, Sub-rule (vii) where 
it is said that a member while speaking shall 
not utter treasonable, seditious or defamatory 
words? Is this not defamation? Even if the 
interpretation of Mr. Arjun Arora is accepted 
it is defamation. It comes within the meaning 
of section 499 I.P.C. and. therefore it is 
unparliamentary. 

*^**Expunged as ordered by the Chair. 
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SHRI ARJUN ARORA: I have not heard 
what Mr. Tariq has said. 

SHRI DAHYABHAI V. PATEL: Sir, I 
want to draw your attention to a point of 
order that I want to raise. I am not referring 
to the affair between Mr. Arjun Arora and 
Mr. Babu-bhai Chinai. But my friend, Mr. 
Bhupesh Gupta, just now said: "I have the 
experience of the Chair blowing hot and 
cold at - the same time" I object to this. It is 
derogatory to the dignity of the Chair and 
the whole House and he must be asked to 
withdraw it. 

SHRI BHUPESH GUPTA: I have not 
said that. The hon. Member does not know. 

SHRI DAHYABHAI V. PATEL: You 
can ask for the record. 

SHRI BHUPESH GUPTA: I am a little 
more adept in the garne than Mr. Dahyabhai 
Patel. I would not say such a thing that is 
patently insulting to the Chair. I said, I hope 
from the quarters of the Chair we would not 
have the experience of blowing hot and co'd. 
Fortunately after your ruling I say that we 
did not have that experience. It is a tribute to 
you.    (Interruptions). 

SHRI C. D. PANDE: D0 you take it as a 
tribute to be told that you are blowing hot and 
cold at the same time? 

THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN): That is another question. The 
first question is about what Mr. Arjun Arora 
said. I know tb.ere ara these two hon. Members 
of this House. One genuinely thinks that what 
he has said is right. 

The other thing is he has hurt and what he 
has said is not right. Therefore, in such 
circumstances when I have to see to the 
different statements of the two hon. Members 
of this House, it is my duty to examine the 
position. What I have got from the record is 
that Mr. Arjun. Arora used those words. 

 Dr. Z. A. Ahmed rose. 
THE VICE-CHAIRMAN (SHRI 

AKBAR ALI KHAN): Dr. Ahmad, he 
has finished his speech. I have got two 
more speakers" Have you finished your 
speech? 

SHRI ARJUN ARORA: I am on my 
legs.   I have just started . . . 

 



 

^.THE VICE-CHAIRMAN (SHRI 
AKBAR ALI KHAN): Why are you 
saying this? 

SHRI RAJNARAIN: You say that he 
is a senior Member. 

THE VICE-CHAIRMAN (SHRI 
AKBAR ALI KHAN): You please 
listen. 

SHRI RAJNARAIN: I am listening to 
you. 

THE VICE-CHAIRMAN (SHRI 
AKBAR ALI KHAN): Why do you 
advise him? 

SHRI RAJNARAIN: I have got every 
right to advise him. 

THE VICE-CHAIRMAN (SHRI 
AKBAR ALI KHAN): Yes, Mr. Arjun 
Arora. 

SHRI ARJUN ARORA: If you like, I 
will continue my speech tomorrow 
morning. 

THE VICE-CHAIRMAN (SHRI 
AKBAR ALI KHAN): No. Tomorrow 
the Minister will reply. 

SOME HON. MEMBERS: No, no. 
SHRI ARJUN ARORA: Before the 

Minister replies you give me ten 
minutes. 

THE VICE-CHAIRMAN (SHRI 
AKBAR ALI KHAN): You at least 
finish it, Mr. Arjun Arora. 

SHRI BHUPESH GUPTA: Mr. Vice-
Chairman, he has been disturbed and we 
sympathise with him. We must have 
some human feelings. Therefore, 
tomorrow he should collect nis thoughts 
and make his speech. 

THE VICE-CHAIRMAN (SHRI 
AKBAR ALI KHAN): There is a lot of 
work. 

SHRI BHUPESH GUPTA: I know 
that we have got a lot of work, but we 
shall arrange it to your satisfaction. We 
are also workers. Mr. Arjun Arora 
should not be disturbed any more. Let 
him go home, collect his thoughts and 
resume his speech tomorrow morning. 

THE VICE-CHAIRMAN (SHRI 
AKBAR ALI KHAN): Is it the sense of 
the House that this should be BO? (After 
a pause) The House stands adjourned till 
11 A.M. tomorrow. 

The House then adjourned at 
five minutes past six of the 
clock till eleven of the clock on 
Wednesday, the Slst May, 19«7. 
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